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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF
ORIGINAL APPLICATION No. 1332 of 2024
KASHMIR SINGH ... APPLICANT
//IVNERSUS//

STATE OF HIMACHAL PRADESH & OTHERS ... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.6
M/s ACC CEMENT LTD.

It is most humbly submitted on behalf of the Respondent No.6 as

under:

1.

That the Respondent No. 6, M/s ACC Cement Limited
(hereinafter the “Respondent ACC”), is a company
formed in the year 1917 and is engaged in the business
of manufacturing cement, mining and allied activities. It
is one of the first Indian companies to include
commitment to environmental protection as one of its
corporate objectives. It had installed its first pollution
control equipment in the year 1966. In 2018, it became
India’s first cement company to publish an
Environmental Product Declaration for all its blended
cement products across all of its cement plants. It has
been awarded, among others, the CII Climate Action

Program 2.0 across all sectors in India.

At the outset, the Respondent ACC denies each and every
averment, contention and allegations made in the letter
petition dated 23.09.2024, which has been registered as an
Original Application (the “OA”), save and except to the
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extent expressly admitted herein below. The Application is
not maintainable, is misconceived, mischievous, vexatious
and without any merit. The Applicant has made completely
false and baseless allegations against the Respondent ACC

that are devoid of any particulars or documents in support.

A. PRELIMINARY OBJECTIONS

(1) The Applicant has filed the letter petition before this
Hon’ble Tribunal with unclean hands, suppressing facts
and with ulterior motives.

3.  The letter petition dated 23.09.2024 has been filed with
ulterior motives and is yet another attempt by the Applicant
and his family to force the Respondent ACC to purchase /
acquire the land of the Applicant adjoining the cement plant.
The Original Applicant Sh. Kashmir Singh and his father,
Sh. Sant Ram, are residents of the village adjoining the
cement plant of the Respondent ACC. For the last more than
15 years, the Applicant’s father has been instituting repeated
litigations to force the Respondent ACC to acquire /
purchase his land near the plant. The Applicant has come to
this Hon’ble Tribunal with unclean hands, suppressing

facts, and with ulterior motives.

(i1) History of the Applicant’s family filing unsuccessful
litigation against the Respondent Company.

4. In the year 2010, the Applicant’s father filed Writ Petition
no. 1642/2010 titled Sant Ram vs. State and Gagal Cement
before the Hon’ble High Court of Himachal Pradesh
challenging the action of the Respondent ACC not
purchasing 1-1 bighas out of 2011 bighas of land. The

Respondent ACC filed its objection pointing out that the
For ACC LIMITED
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land was not purchased since it was abadi land and not
owned by Sh. Sant Ram. The Hon’ble High Court, vide
order dated 01.08.2016, permitted the Sh. Sant Ram to
withdraw the writ petition orally observing that the Court
could not force the Respondent ACC to purchase the land.
A copy of the Writ Petition no. 1642/2010, the reply filed
by the Respondent ACC, and the order dated 01.08.2016
passed by the Hon’ble High Court of Himachal Pradesh are

annexed herewith and marked as Annexure R/1 (colly).

3 The Applicant’s father, Sh. Sant Ram made yet another
attempt to force the Respondent ACC to purchase his land
when he filed Writ Petition no. 7074/2024 titled Sant Ram
Thakur vs. State of H.P. & Others before the Hon’ble High
Court of Himachal Pradesh levelling self-same allegations
of air pollution being caused by the operations of the
Respondent ACC, and prayed inter alia that the Respondent
ACC may be directed to acquire the abadi deh land of the
Applicant’s father and pay adequate compensation for the
same. A copy of the Writ Petition no. 7074/2024 is annexed

herewith and marked as Annexure R/2.

6.  The Respondent no. 6 in the writ petition, the Station House
Officer, Police Station Barmana, district Bilaspur, H.P.,
filed its reply in the writ petition bringing on record an
inquiry report of the State Pollution Control Board dated
06.04.2024 wherein it is clearly found that the air quality in
the area was within the prescribed limits. A copy of the reply
filed by the Station House Officer, Barmana along with the
inquiry report dated 06.04.2024 are annexed herewith and

marked as Annexure R/3.

For ACC LIMITED

M Signatory



480

7. Even while the writ petition was pending, the Applicant
instituted parallel proceedings levelling the self-same
allegations of air pollution by writing a letter petition to this
Hon’ble Tribunal which is under reply. The land at issue,
which his father has been agitating by filing multiple writ
petitions and has been shown in the cause title of this OA,
is located in village Khater where they have made certain
construction to show it as a residence. Except for this
construction, there are no houses along that road. The
Applicant herein and his father reside together, which is
clear from the fact that both father and son have the same
address, viz., village Khater, P.O. Barmana, tehsil Sadar,
district Bilaspur, Himachal Pradesh. The Applicant’s letter
petition dated 23.09.2024 addressed to this Hon’ble
Tribunal is clearly an abuse of process since two separate
proceedings could not have been instituted when Sh. Sant
Ram elected to approach the Hon’ble High Court of
Himachal Pradesh.

8.  Vide order dated 28.03.2025, the Hon’ble High Court of
Himachal Pradesh was pleased to dismiss the writ petition
as withdrawn making it clear that “It is clarified that no
liberty whatsoever has been granted by this Court to the
petitioner to agitate the matter afresh”. Accordingly, this
Hon’ble Tribunal may be pleased not to interfere in the
letter petition dated 23.09.2024 at the instance of the
Applicant, who is the son of the writ petitioner. A copy of
the order dated 28.03.2025 is annexed herewith and marked

as Annexure R/4.
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(ii1) The letter petition dated 23.09.2024 is devoid of material

particulars and documents.

9.  The Applicant has alleged that the dust flying from cement
production process has endangered health of people residing
nearby. However, neither the material particulars are given
nor have any document been produced in support of the
allegation, which proves that the allegation is completely

false and baseless.

10. The Applicant has further alleged that the alleged pollution
has adversely affected agricultural production and other
means of livelihood. Again, the allegation is devoid of
material particulars and documents. Similarly, there is
neither any material particulars nor any evidence brought on
record to prove that the Respondent ACC is causing air
pollution as alleged, which proves that the allegation is false

and baseless.

11. Inabsence of any material on record, it is clear that the letter
petition dated 23.09.2024 by the Applicant is a fishing and
roving enquiry only to harass the Respondent ACC.

12.  The Respondent ACC categorically states and submits that
it has not caused any air pollution as alleged. All these
allegations are made only to prejudice this Hon’ble
Tribunal. The Respondent ACC has been carrying out its
operations in terms of, and in compliance with, the statutory
approvals, including the environment clearance (EC)
granted by the Ministry of Environment and Forests
(MoEF&CC) and the Consent to Operate (CTQO) granted
by the State Pollution Control Board. The Joint Team

For AC(SOﬁmﬁ‘EBy this Hon’ble Tribunal vide order dated
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02.12.2024 has noted that the Respondent ACC is operating
with valid CTO.

13. The Respondent ACC submits that it is fully complying
with the terms and conditions of the statutory approvals, and
has regularly submitted periodic reports/returns to the
statutory authorities. It has also been fully co-operating with
the statutory authorities during the periodic monitoring and
inspection. The MoEF&CC has issued a monitoring report
dated 03.11.2023 regarding compliance with the conditions
of environment clearance and found that the Unit was
complying with the conditions, which included provision of
ambient air quality monitoring at the mining site and plant.
This fact has been acknowledged by the Joint Team in
para.3.3(viii) of its report dated 24.01.2025. the Respondent
ACC has also provided OCEMS connectivity to SPCB and
CPCB servers for transferring real time stack emission
monitoring data. (Please see Joint Team report dated

24.01.2025, para.3.3 (ix)).

14.  The Joint Team has noted in para.3.3 of the report that the
Respondent ACC has put in place elaborate dust

suppression measures to prevent air pollution.

(a) The crushed limestone is transported from the mine
to the cement plant via an overland enclosed belt

conveyor.

(b) A water sprinkler system has been installed by the
Respondent ACC along the approach road from the

mine to the crusher as well as within the plant.
For ACC LI cDﬂl—v‘rED
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An atomized mist fog water spray system has been
installed at the unloading hoppers in the crusher and
at various transfer points associated with the crusher

to control dust.

Bag filters and acoustic panel have been installed on

the crushers to manage dust and reduce noise levels.

It has installed a total of 111 air pollution control
devices to capture and contain dust generated during

plant operations.

It is using truck-mounted vacuum cleaners for

sweeping the plant premises.

It has implemented tyre washing system at the raw
material gate to clean the truck tyres exiting the plant

premises.

The Respondent ACC has laid concrete road in front
of the house of the Applicant along with construction
of a footpath and drains, and has made provisions for

water sprinkling on the road.

Clearly, the allegation in the letter petition dated 23.09.2024

that dust suppression systems are not in place is false and

baseless, and have been made to prejudice this Hon’ble

Tribunal. A detailed note on the control measures adopted

by the Respondent ACC at its plant to prevent air pollution

is annexed herewith and marked as Annexure R-5.

(iv) The Respondent ACC has fully complied with the
directions of the Joint Team constituted by this Hon’ble
Tribunal vide order dated 02.12.2024.

For ACC M\ ED
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15. In compliance with the order dated 02.12.2024 and the
directions of the Joint Team, the Respondent ACC has fully
cooperated with the Joint Team, including during the site
visit on 18.01.2025. The Joint Team has noted that the
Respondent ACC has furnished the complete information
on 21.01.2025. However, the members of the Joint Team
were yet to examine the documents when it filed the Report
on 24.01.2025. Certain preliminary suggestions were made,
which according to the Joint Team, may lead to dust

pollution in the surrounding areas.

16. Inso far as the preliminary views and suggestions expressed
by the Joint Committee are concerned, the Respondent ACC
has agreed to address and resolve them, a fact noticed in
para.3.4 of the report. The Respondent ACC has taken
various steps in this regard, which have been highlighted in

the para-wise reply below.

17.  The Joint Team has requested for time to revisit the plant in
order to verify the facts regarding dust pollutions and submit
a comprehensive factual report as directed by this Hon’ble

Tribunal within a further period of eight weeks.

18.  The Joint leam has filed a Supplementary Report on
15.04.2025 in which the Team has confirmed that the
Respondent ACC has fully complied with all the
suggestions and recommendations made by the Team in

their Report filed on 24.01.2025.

19. In the circumstances, the Respondent ACC respectfully
submits that there is no merit whatsoever in the baseless
allegations levelled by the Applicant in his letter petition,

For ACC LIMITERthe same deserves to be rejected with costs.
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Activities undertaken by the Respondent ACC under its
Corporate Social Responsibilities (CSR)

As part of its CSR initiatives, the Respondent ACC has
adopted various measures in the fields of community health,
education, sustainable livelihoods, community
infrastructure and climate action. Dhounkothi-Panjgain
Watershed Project is a sustainable livelihood vertical and a
collaborative initiative between Adani Foundation,
NABARD and MVS which promotes sustainable
agricultural practices, soil and water conservation and
effective natural resource management. In the year 2024-25,
it has provided irrigation facility to 10.80 hectares of land
by constructing 2060-meter irrigation canal, and has

provided 6000 meters wire mesh to protect agricultural land.

In addition to the initiatives in community health and
education, the Respondent ACC runs a flagship initiative
Saksham in the form of skill development centres for the
youth. It has also made substantial investments in
community infrastructure, including concretisation of
village roads and footpaths, sheds for bus stops, service
centres, streetlights, etc. In terms of climate action, the
Respondent ACC has launched Vriksh Se Vikash Project at
Panjgain under which 850 plants were planted, the
Watershed Project under which 22,761 plantation has been
achieved, and a water conservation project with a capacity

of 2464 CuM of water.

Similarly, some of the CSR initiatives undertaken in the

T 2023-24 were as follows:

L
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0

For Acc LIMITED

Authorised Signaf

486

Special health camps were arranged covering a total
2814 beneficiaries;

Nutritional Kits distributed in district Bilaspur to
patients;

8 water storage tank constructed under Watershed
project creating 492 CuM water storage capacity,
which benefitted 58 farmers and irrigated about 5.63
Ha agriculture land;

1033 CuM water conserve by de silting of ponds,
making of new pond and check dam;

645-meter long irrigation channel was constructed in
village Ropa and Kanoun to increase the irrigation
efficiency in agriculture which covers around 3.75 Ha
lands of 31 farmers;

7325 (horticulture) plants planted in watershed areas,
and a total 16.16 Acre area was placed under green
cover;

Around 2500-meter fencing has been done in
adjoining villages of mines to protect the agriculture
land from wild animals, which has covered around 69
Ha agriculture land,

35 CuM crate wall constructed to protect the soil
erosion in Dhoun Kothi villages;

Total 114 people linked with Government Social
security schemes, and 550 youths benefited under
sport promotion initiatives;

100 households benefited by channelization of
wastewater emanating from households in Panjgain

Panchayat by laying underground pipes;

v
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(k) 2 community halls constructed in Panjgain and
Dhoun Kothi Panchayats;

() 1 overhead water storage tank constructed in
Barmana Panchayat of capacity 60 KL which
benefited 1200 people; and

(m) Regular drinking water supply in Barmana Panchayat
which is reaching out to a population of 6000 persons.

A copy of the booklet highlighting the CSR activities in the

year 2024-25 and the previous year in the areas surrounding

the plant is annexed herewith and marked as Annexure R/6.

23.  The Respondent ACC has received various awards and
recognitions in the field of environment and CSR among
others. It received the Gold Certificate in the Cement Sector
in the 18" Environment Excellence Awards held on
07.01.2025 by the Indian Chamber of Commerce, won the
First Prize in the Himachal Pradesh Environment
Leadership Award 2018-19 by the Government of Himachal
Pradesh, etc.

(vi) Supplementary Report of the Joint Committee dated
16.04.2025 has found that the Respondent ACC has been

complying with the environmental norms.

24. The Joint Team constituted by this Hon’ble Tribunal vide
order dated 02.12.2024 uploaded a supplementary report
dated 15.04.2025 wherein it has observed that the
Respondent ACC has complied with the observations of the
Joint Committee with regards to the various gaps and
violations made in its earlier “Status cum Progress Report”
filed on 24.01.2025. Such observations made by the Joint

) Committee in Status Report dated 24.01.2025 are in the
or ACC LIMITED
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nature of suggestions with regard to the environmental
compliances, and as such, are not violations of

environmental norms.

25. The Joint Committee Supplementary Report dated
15.04.2025 has observed that the Respondent ACC has been
found complying with the ambient air quality norms and
parameters, and the norms for particulate matter emissions
based on the monitoring of the 05 stacks attached to Cooler
ESP, Coal Mill and Cement Mills. The Respondent ACC
respectfully seeks to rely on the findings and observations
of the Joint Team in its Supplementary Report dated
15.04.2025.

26.  With regards to the observations of the Joint Committee in
its report dated 24.01.2025 regarding the accidental
discharge of dust emissions occurring due to grid power
failure, the same has been taken care of by the Respondent
ACC in an appropriate manner as observed by the Joint
Committee Report uploaded on 15.04.2025. In addition, the
Respondent ACC has also installed Diesel Generator for the
purpose for alternate power supply to tackle such accidental

discharge of dust emissions which may lead to accidents.

27.  As regards the gaps reported by the Joint Committee in its
report dated 24.01.2025, the Respondent ACC submits that
the Joint Committee visited the site during which the plant
was undergoing its annual maintenance shutdown, and was

not functioning at its fully capacity.

28. Importantly, the Joint Team’s Supplementary Report dated
15.04.2025 has found that all the observations and
For ACC LIMITE ommendations made in the report dated 24.01.2025 has
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been compiled with by the Respondent ACC and no
violations have been found with regard to the same. In the
circumstances, the Respondent ACC humbly prays that this
letter petition ought to be rejected forthwith.

B. PARAWISE REPLY

29.

30.

31.

32.

The contents of paragraphs 1 to 2 are matters of record. It is
admitted that the Applicant and his father Sh. Sant Ram

reside near the plant of the Respondent ACC.

The contents of para.3 are specifically denied. It is
specifically denied that the Respondent ACC has
endangered the health of people or the operations has
adversely affected agricultural production in the area. These
allegations are devoid of details and material particulars,

and accordingly, denied as vague and misleading.

The Respondent ACC has installed elaborate air pollution
control measures as a result of which the ambient air quality
in the area is well within prescribed norms. This is evident
from the report of the Respondent no. 5 State Pollution
Control Board dated 06.04.2024 filed before the Hon’ble
High Court of Himachal Pradesh in CWP no. 7074/2024
filed by the Applicant’s father, Sh. Sant Ram.

The contents of para.4 are again denied for want of details
and material particulars. The Respondent ACC
categorically avers and states that it has been carrying out
its operations at the plant in compliance with the terms and
conditions of the statutory approvals, including the
environment clearance and the CTO. This is clear from the

report dated 06.04.2024 of the Respondent no. 5 and the
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monitoring report of the MOEF&CC referred to in the report
of the Joint Team dated 24.01.2025 in addition to the reports
submitted by the Joint Team constituted by this Hon’ble
Tribunal, including on 15.04.2025.

33.  The contents of para.5 are denied to the extent that the
Respondent ACC has taken necessary measures to prevent
air pollution. The apprehension expressed by the Applicant
regarding “likely” adverse effect on the health of the local
residents is baseless. The Respondent ACC requested the
Medical Officer, ESI CHC Panjgain, regarding the medical
data. In its reply dated 30.12.2024, the Medical Officer has
confirmed that there has been no increase in the prevalence
of respiratory diseases or in the incidence of skin disease.
Similarly, the Deputy Commissioner, district Bilaspur, has
confirmed in his letter dated 14.01.2025 that no complaints
or information has been received regarding any adverse
impact on agriculture due to plant operation of the
Respondent at Barmana. A copy of the letter dated
30.12.2024 is annexed herewith and marked as Annexure
R/7. A copy of the letter dated 14.01.2025 is annexed

herewith and marked as Annexure R/S.

34. Inreply to para.6, it is submitted that the Applicant and his
family members are filing representations and writ petitions
to force the Respondent ACC to purchase their land where
their title is disputed. All these baseless allegations of
violation of environment norms have started once the
Respondent ACC expressed its unwillingness to purchase

\Teﬂhe land. It is respectfully submitted that the letter petition

of pCC L dated 23.09.2024 is yet another attempt to browbeat and
. signa®]
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threaten the Respondent ACC to accede to the illegal

demands of the Applicant and his family members.

The contents of paras. 6.1 and 6.2 are specifically denied
and disputed. The Respondent ACC is a premier company
which pioneered cement manufacturing in India since 1936.
It takes pride in being a responsible corporate entity that
abides the laws of the country and ensures environmental

protection as its prime responsibility.

The Respondent ACC has taken necessary precautionary
measures as imposed by the Pollution Control Board by
adopting the latest state of the art pollution control
technology. Different types of pollution control equipment
are in operation like the Electrostatic Precipitators (ESPs),
Bag Houses, Bag Filters, Air Curtains, Mist Guns, Rain
Guns and other Dust Suppression system along withs Road
Sweeping machines. The dust suppression system and bag
filters have been installed after a detailed study during the
conceptual stage of the project. In addition, the Respondent
is regularly spraying water by Water Tankers. The result of
the detailed measures is clear and apparent from a reading
of the report of the Joint Team constituted by this Hon’ble

Tribunal.

The Respondent ACC reiterates that in terms of the
suggestion of the Joint Team, it now relies on captive power
to prevent accidental discharge / leakages during power grid
failures. It has also installed sliding door in the clinker
loading area, to prevent accidental discharge of dust
emissions. In addition to the above, Company is in the

process of installing an automatic clinker loading system
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involving fully automatic loading spout for which civil work
has already started. In addition, the Respondent ACC has
also installed Diesel Generator for the purpose for alternate
power supply to tackle such accidental discharge of dust
emissions which can lead to accidents. Many of these

measures form part of the report of the Joint Team.

38. Further, the Respondent ACC has necessary infrastructure
comprising of automated tipplers and dump hoppers with
dust suppression system at various locations of the plant and
mines, where it unloads the raw materials, which is finally
stacked in the covered sheds. These unloading tipplers and
dump hoppers are covered with GI Sheets from three sides
along with roof and is covered up to the height of the trucks
and dumpers as required. Atomized Dust Suppression
system is provided to mitigate fugitive emission at source
while unloading of the limestone at the mines crusher and

other raw material tipplers.

39.  All air pollution control devices like Bag Filters, ESPs and
Bag Houses are in interlock with the main equipment, viz,
the raw mills, kiln, cement mills, packing house and the
proccss cement manufacturing equipment. Scheduled
maintenance of these equipment is carried out during the
shutdown under the supervision of Original Equipment
Manufacturer (OEM) and experts. For routine maintenance
throughout the year, the Respondent ACC has a well-
defined Preventive Maintenance Schedule and a dedicated

team of staff.

4({131@ terms of the suggestions of the Joint Team, the
\W

cof ACO L ' g}_‘}{espondem ACC has additionally installed pop ups, rain
\gh
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guns / sprinklers and mist fog generators at various locations
of the plant like DG Set Road, Fly Ash Bulker movement
road and along the road adjoining the house of the
Applicant, which have been functional since the month of
March 2025. Additional two tyre washers have been
installed at the Raw Material and Cement exit road.
Skimmers have been installed for separation of oil and water

in the washing area.

41. The Respondent ACC submits that the result of these
detailed measures (and as noticed by the Joint Team) is that
the ambient air quality in and around the plant are within the

stipulated norms.

42.  The Respondent ACC has installed six metre height sheets
along the plant and village boundary near the Applicant’s
house along with three — layer plantation as recommended
by the Joint Team. All the conveyor belts are covered with
GI Sheets, which acts as wind barriers required to control
fugitive emissions and was shown to the Joint Team during
their visit to the plant. The height of the wind breaking
barriers have now been raised to 9 meters (29.5 feet), which
was observed to be adequate. Photographs of the GI sheets
and plantation are annexed herewith and marked as

Annexure R/9.

43. The Respondent ACC may also highlight that it has a
dedicated Environment Monitoring Team, which
regularly monitors the plant emissions. Third party
environmental monitoring is also carried out through a

\fﬁm ABL accredited laboratory, and the results of the same are

o \f\w .
tbmitted to the Respondent no. 5 HP SPCB for compliance
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and record. Additionally periodic independent Isokinetic
sampling, ambient air sampling and Noise monitoring
samples are also drawn by Regional Office, HPSPCB,
Bilaspur. From these reports, it is evident that the ambient
air quality is well within prescribed norms and the
Respondent ACC is maintaining all its Air Pollution Control

Devices at all of the times.

The contents of para.6.3 are specifically denied.
Housekeeping is an important activity in controlling
fugitive emissions which helps in better environmental
parameters in and around any unit. The Respondent ACC
has adopted the following practices to mitigate fugitive

emissions;

(a)  Three vacuum cleaners are put into service within the
plant round the clock so that fugitive emission is
controlled. Truck mounted vacuum cleaners helps in
controlling the fugitive emission due to the vehicular

movement.

(b) After vacuum cleaning / sweeping, two (2) water
tankers are put in service in plant and one (1) in the

mines for dust suppression.

(¢)  Rain guns are installed on vehicular movement roads
to suppress fugitive emission. Rain guns are installed
in mines haulage road along raw material storage
yard and for out gate to Kainchi Modh, from Raw
Material Weigh Bridge, Coal stockpile, secondary
crusher road, Fly Ash and Gypsum Gantry road, fly

(\,a\o“’t ash bulker movement road, DG Set Road to Fly Ash

At Silo and Cement Mill area. All raw materials like

w}ﬂ/[
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coal, gypsum, fly ash and lime stone are kept in the

covered storage shed.

(d) Atomized DSS is in operation at all unloading

tipplers from Quarry crusher hopper to plant.

45. The contents of para. 6.4 are specifically denied. As
submitted above, the Applicant is abusing the process by
filing false and vexatious litigations for ulterior purposes.
The statutory authorities are periodically monitoring the
compliance by the Respondent ACC of the environment
norms. The Joint Team has referred to one such report by
the MoEF&CC. The Respondent ACC has also produced a
report by the Respondent no. 5 HP SPCB that was produced
by the Station House Officer before the Hon’ble High Court
of Himachal Pradesh. Both these reports prove the ambient
air quality at the plant has been well within prescribed
norms. The reports of the Joint Team also prove that the
allegations in the letter petition are completely false and
baseless. Clearly, the allegations are devoid of any merit and
the Applicant’s letter petition dated 23.09.2024 registered
as an OA ought to be rejected with costs.

46. The Respondent ACC reserves its right to file a detailed
reply on the merits and documents in support should it be
deemed necessary. The main contention of the Respondent
ACC at this stage is that the letter petition dated 23.09.2024
is not maintainable, and this reply is being filed mainly to

address this objection.

In view of the above and other grounds to be urged at the time of

o L\N‘\\‘Né‘il‘%’lg, the Respondent ACC respectfully prays that the present

\m
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Application may kindly be rejected with exemplary costs as it is

completely devoid of merit.

DATED: 16.04.2025 COUNSEL FOR RESPONDENT NO.6
PLACE: NEW DELHI UDAY N. TIWARY
A\
f»soxeuﬁ\.% e
) _\Oﬂ
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH., NEW DELHI

IN THE MATTER OF
ORIGINAL APPLICATION No. 1332 of 2024

KASHMIR SINGH ... APPLICANT
[/NERSUS//
STATE OF HIMACHAL PRADESH & OTHERS ... RESPONDENTS
AFFIDAVIT

I, Amitabh Rajat, son of Shri SN Mishra, aged about 53 years, with

office at 4™ Floor, Tower E, DLF Cyber Greens, DLF Cyber City,

DLF Phase 3, Sector 24, Gurugram, Haryana — 122002, do hereby

solemnly affirm and declare as under:

1. That I am working as General Manager (Legal) with the
Respondent no. 6 and I am competent to swear on this affidavit.
I am well conversant with the facts from the records of the case.

2. That T have read and understood the contents of the
accompanying reply by the Respondent no. 6 to the Original
Application which has been drafted by my counsel as per my
instructions and state that the contents thereof are true. The
annexures are true copies of their originals.

3. That the affidavit is being filed in support of the reply by the

Respondent no. 6 to the Original Application. )
| MMD
- .
S :

For

DEPONENT

puthorised Signatory

Oe/},f- Hioh
I, the above-named

do hereby solemnly verify and

declare that the contents of paragraphs 1 to 3 are true to the best of
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my knowledge and belief and no material fact has been concealed

thereof.
Signed and verified on this 16th day of April, 2025 at Delhi.
!
cor ACC LIMITED
; ignatory
i Authorised Signa
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF
ORIGINAL APPLICATION No. 1332 of 2024
KASHMIR SINGH ... APPLICANT
/IVERSUS//

STATE OF HIMACHAL PRADESH & OTHERS ... RESPONDENTS

LIST OF DOCUMENTS
S.NO " PARTICULARS ANNEXURE | PAGE
NO
15 A copy of the Writ Petition no. 1642/2010 filed R/1

by Sh. Sant Ram in the High Court of (colly) 23—‘[-{[(
Himachal Pradesh, the reply filed by the

Respondent ACC, and the order dated
01.08.2016 passed by the Hon’ble High Court
of Himachal Pradesh

2, A copygfae Writ Petition no. 7074/2024 filed R/2 _
by Sh. Sant Ram in the High Court of L% —
Himachal Pradesh

3. A copy of the reply filed by the Station House R/3
Officer Barmana in Writ Petition no.

11 -
7074/2024 along with the inquiry report dated (colly) j( 2 €5
06.04.2024

4. A copy of the order dated 28.03.2025 passed R/4
by the High Court of Himachal Pradesh in ok - &%
CWP no. 7074/2024

5. A detailed note on the control measures R/S
adopted by the Respondent ACC at its plant to 4 B -\l
prevent air pollution

6. A copy of the booklet highlighting the CSR R/6
activities in the year 2024-25 and the previous Ww - 14
year in the areas surrounding the plant

7. A copy of the letter dated 30.12.2024 R/7 \\ ¢

8. A copy of the letter dated 14.01.2025 R/8 | U4
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9. Photographs of the new height of GI sheets and R/9 15\ - Lo
the plantation 3
DATED: 16.04.2025 COUNSEL FOR RESPONDENT NO.6

PLACE: NEW DELHI UDAY N. TIWARY
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IN THE HON’ BLE HIGH COuRrT OF HIMACHAL PRADESH,
SHIMLA.

cWP o K hios 2008

In re:

Sant Ram S/¢ Shrj. Tulsi Ram

R/o Village Khater, Tensj} Sadar District Bilaspur
H.F.

Petitioner

Versus

State of Himachal Pradesh

Principal Secretary {Industries) tq the
Gevernment of Himachal Fradesh, Shimla.

The Gagal Cement Works
V.P.C Barmana, District Bilaspur, Himachal

Through the Senior Vice President
The Land Acquisition Collector (Industrieg)

Bilaspur, Himachal Pradesh,

Respondents,

Civil Writk Petition under
Artieles 22¢ and 227 of the
Conatitution of India for
issuance of a Writ, order or
direction on the basis of the
submissions made hereinafter,

Petitioner

Through Counse)

=P

ANNExVRE - R

1.
Through
2.
Pradesh
3.
Shimla

Qctober 16, 20pp

(Tara Singh Chauhan)
Advocate.

FTEy
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May it please your Lordship’s:

118 That the Petitioner is a citizen of
India and a resident of Village Khater, Tehsil Sadar,
District Bilaspur, Himachal Pradesh. Since grave
injustice has been done to him by Lhe respondents by
not acquiring his land comprised in khasra numbet
7377168 measuring one bhigha and one bisva, situated
in village Khater, tehsil Sadar, District Bilaspur as
per the Jamabandi for the year 1939-2000. Since the
land in dispute is situated within the qjurisdiction
of this Hon’ble court hence this Hon'ble court has
got the jurisdiction to try and entertain the present
writ petition.

2. !That the respondent is the State of
Himachal Pradesh and respondent 3 is an officer of
the State of Himachal Pradesh and appointed under the
Land Acquisitidn Act, for acquiring the land for
respondent 2, hence they are amenable to the writ

jurisdiction of this Hon’ble court.

3. That the briefly stated facts of the case are
the petitioner is owner in possession of land
comprised in khasra number 737/168 measuring 1.1
Bigha situated in wvillage Khater, Tehsil Sadar,
District Bilaspur, Himachal Pradesh (hereinafter to
be referred to as “the land” in dispute). The copy of
the Jamabandi is placed on record as Annexure—pP/l.
Earlier the residential house of the Petitioner was

situated on this land. This land is tecorded in the

Y
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revenue record as Abadi deh but ip February 1992
réspondent 1 issued g notification, under Section 4
of the Land Acquisition Act, whereby the respogdent
No.1 has intended ta acquire this land for resgondent
No. 2. The copy of the notification, under Section 4
of the Land Acquisition Act, is placed on record as
Annexure-P/2. it is pertinent to point out here <hat
earlier the Petitioner was co~sharer in khasra number
168 measuring 2.11 bighas, but during the acquisition
proceedings this khasra number vas divided inktoe two
parts; namely 168/1 and 737/168 measuraing 1.10 bighas
and 1.01 bighas respectively.

q. That to the utter surprise of the Petitioner,
when the award was announced by the respondent 3,
copy of the same is placed on record as Annexure-P/3
the land which falls to the share of the applicant
was not acgquired, only the award Jqua the house has
been passed in favour of the Petitioner. Thereafter
the Petitioner made various oral as well as written
representations to the respondents stating therein
that the Petitioner is éeady and willing to give his
residential house if market price is given to him or
his land is acquired in accordance with the Land
Acquisition Act: To all the similar situated persons,
including the co-sharer; there land has been acquired
and they have been given the market price, but the
Petitioner has been discriminated, and now the the
petitioner has come to knew that the notification

issued to acquire the house of the petitioner has not

o~

w
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85 per the procedure prescribed
under section 48 of the land acquisition Act.

5. That the land in dispute is Abadi land as is c¢lear
from the Annexure P-1 as per section 44 of the Land
Acquisition Act entire Abadi land has to be acquired
but in the present case-a part of Abadi land has nnot

been acquired.

6. Thereafter the Petitioner filed an application
before the Respoundent 2 for acguiring the land in
dispute, but the same was rejected vide order dated
November Z1, Z003. The copy of the order is placed mn
record as Annexure-pP4. Thereafter again the
Petitioner made oral as well as written
representations to Respondent 1 and 2, the copy of
the representation is placed on record as Annexure-P5
but these Respondents did not take any steps to
acquire the land in dispgte.

Feeling aggrieved and
dissatisfied by non-acquisition of the land in
dispute by the Respondents the Petitioner prefers
this Writ Petition on the following grounds amongst

other:

a) That the impugned action on the part of the
Respondent in not acguiring the iand in dispute is
against the fact and circumstances of the case
besides being based merely on conjecture and

surmises., Hence, it is prayed tefore this Hon’ble
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court that, by eXercising the extra—ordinary powers

Respondent may be directed to acquire the lang in

dispute.

b} That the perusal af Aunexure-P. woyig got to show
that initially the Rest ondent intended o iacquire
total 1land comprised in khasra number 168, but later
on while making the award, due to the best reasons
known te the Respondents, enly & part cf the land in
dispute has been acquired., [t 15 ye)} settled now
that the Respondent. 3 has te aecquire the land as
mentioned in Annexure-P2, byt in the present case,
though the 1ang in dispute was intended to he
acquired as is clear from Annexurs-P2 but later on
while making the award the land in dispute has been
left out without assigning any reason. This act on
the part of Respondent 3 ig arbitrary, unreasonable
and against the provisions cof the Land Acquisition

Act,

¢) That the act of the Respondent ] clearly indicates
that, even though the Petitioner was placed in
similar circumstances as the others whose land was
acquired as per Annexure-Pl, and rhat after perusal
0f the spot map, which ‘is placed on record as
Annexure-P6, it is clear that while the land of even
the co-sharer was acquired. The land in dispute was
also of the same gquality and location wise it is

similarly situated.

27
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The land in dispute was not acquired only owing to
the discriminatory attitude of the Respondent 1 which
is both without reason and against the principle of
fairness and good conscience which the Respondent 1

is duty bound to follow in performing its functions.

d) That the perusal c¢f BAnnexure-PA makes it clear
that the land in dispute is surrcunded by the land
owred by Respondent 2 and manufacturing activities
are being conducted «n the land of Respondent 2
regularly.

That the land in dispute is surrounded by the land
acquired for the Respondent 2 and 1t is nol possible
for the Petitioner to use this land for any personal
purposes as all the time it remains under thick layer
of dust and waste which 1is given out by the
manufacturing activities of Respondent 2 making the
lapd in dispute unfit for any other purpose than the
activity that is being engaged in by Respondent 2.
Hence it is humble prayed before this Hon’ble court
that keeping in view this aspéct of the matter to the

present Writ Petition deserves to be allowed.

e} That Article 14 of THE CONSTITUTION OF INDIA
guarantees the fundamental: right to Equallity before
law, and Article 300A guarantees that no person shall
be deprived of his property, save by authority of
law, In the present ca;e the acts of Respondent 1

where under the powers conferred to it by the statute

%

« 29
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it acquired property, the discrimination shown by the
Respondent 1, whereby the land in dispute was
arbitrarily not-acquired is violative (f the Right to
Equality.

Further the enjoyment of ones property is a xight
inherent which a person 15 ©ccnferred with the
ownership of fhe progerty. The fa:t that the non-
acquisition of the land in drspute haz subjected the
Petitioner to ke unable to enjoy his property makes
the act of the Respondent violative of' Article 300a,
as the inability to enjoy vnes property is as good as

its depravation.

f) That presently the value of the land in dispute is
about Rs.30 lakhs. The valuation report as given by
the. The Petitioner has been deprived of his valuable
property as made out in the averments above by the
acts of the Respondent whereby the land in dispute
wasn’t acquired.

Therefore Lhe Petitioner humbly prays to this Hon’ble
court that this Writ Petition may kindly be allowed.

g) That indisputably, in view of the decision of Apex
Court titled as City Montensssoxri School versus State
Oof U.P. reported in JT 2009 (3) SC 16, the principles
of natural justice had to be followed before issuance
of the de-notification under Secticn 48. It was so
held in Larsen & Toubro Ltd. v. 5tate of Gujarat

[(1998) 4 SCC 387} in the feollowing terms:
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"31. Principles of -‘law are, therefore, well
settled. A notification in the Official Gazette
is required to be issued if the State Government
decides to withdraw from the acquisition under
Seeation 48 of the Act of any land of which
poasmagion has net beer takens An gwner naod not
ke given any notice of the intention of the
State Governmnent to withdraw from the
acquisition and the Sta£e Government is at
liberty to do so. Rights of the owner are well
protected by sub-section (2) of Section 48 of
the BAct and if he suffered any damage in
consequence of the asguisition proceedings, he
is to be 1compensatéd and sub- section (3} of
Section 48 provides as to how such compensation
is to be determined. There is, therefore, no
difficulty when it is the owner whose land is
withdrawn from cquasition is concerned.
However, in the case of a company, opportunity
has to be given to it to show cause against any
order which the 5State Government proposes to
make withdrawing from the acquisition." Larsen &
Toubro was followed in State Govt. Houseless
Harijan Employees' Association v. State of
Karnataka [(2001) 1 ScC 610}, wherein this Court

held: "

33. The section does not in terms exclude the

principles of natural justice. However, the
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section has been construed to exclude the
owner's right to be heard before the acquisition
is withdrawn. This is because the wowner's
grievances are redress able under Section 48 (2) .
No irreparable prejudice is caused to the awner
of the land and, if at all the ownexr has
suffered any damage in consequence of the
acquisition proceedings or incurred costs in
relation thereto, he will be paid coempensation
thereof under Section 48(2) »f the Act. (See
Amarnath Ashram Trust Society v. Governor of
U.P.; also Special Land Acquisition Officer v.
Godrej & Boycel.) But as far as the beneficiary
of the acquisition is concerned there is no
similar statutory provision. 1TIn contrast with
the owner's position the beneficiary of the i
acquisition may by withdrawal from the
acquisition suffer substantial loss without
redress particularly when it may have deposited
compensation money towards the «cost of the
acquisition and the steps for acquisition under
the Act have substantially been proceeded with.
An opportunity of .being heard may allow the
beneficiary not only te counter the basis for
withdrawal, but alsc, if the circumstances
permitted, to cure any defect or shortcoming and
£ill any lacuna."

The question which, however, falls for

consideration is as to whether in a situation of this

T T "
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nature, principles of natural justice were required
to be complied with. It is now & well settled
principle of law that it cannot be put in a straight
jacket formula. The Court, despite opining that
principle of natural Jjustice was tejquired to be
followed, may, however, decline grant of a relief,
inter alia, on the premise that the same would lead
to a useless formality or that the person concerned,
in fact, did not suffer any prejudice.

h)The respondents has not ‘de-notifierd the land in
dispute as per the procedurs laid under section 4#
hence respondents are deserves and 4% entlre house
has to be acquired not the part as is done in the

present case.

7} That the Petitioner has no other speedy or
efficacious remedy for the redressal of his
grievarices except to approach this Hon’ble court
under Article 226 of THE CONSTITUION OF INDIA.

§) That the petitioner has not filed any other
petition on the same or a similar ground in any court
of law, neither the same is pending in any court of
law.

It is therefore respectfully
prayea that this Writ Petition may kindly be allowed
and the following reliefs may be granted to the
petitioner

1) that the Respondents maybe directed to complete

J‘/ the proceeding under Land acguisition Act and
S

10
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5t

further may ke directad to 2y ~ompensatian
acguire the land 1r dispute <! the Petitioner
comprised in khasra number 537/168 measuring
1.1 bighas situated 1n villaae Fhater, tehsil

Sadar, district Bilaspur, Himauwhal pradesh.

;) That the record of the case oy also be called
for.
mnd the cost <f the petition may Aloo be awarded

in favour of the petiticner. Such ~ther order that
this Hon'ble court may doem fir may also pe passed

while allowing this Writ perition.

Petitioner
Through counsel

(T.S. Chauhan)
Advocate

Shimla:

11
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IN THE HON’BLE HIGH COURT OF HIMACHAL PRADESH,
SHIMLA.
C.M.P. No. of 20p@

i C.W.P No. ,@\Lof 20§98
Sant Ram wes Petitioner
Versus
State of Himachal Pradesh
Y fagia 20 e e e s Respondents
Affidavit in support of Petition
I, sant Ram s/0 Shri. Tulsi Ram E/o Village Khater,
post office Barmana, Tehsil Sadar bistrict Bilaspur H.P.
aged 56 years, occupation Agriculturist do hereby
solemnly affirm and declare on path as under:
1. That the accompanying application bhas been
prepared and filed under my instructions.
3. That the contents of paras 1 to are true
and correct to the best of my knowledge derived from
the records. Nothing material has been concealed
there from.

I, the above named deponent further affirm
and declare on oath. that the contents of this
affidavit contained in paras i to 3, are true and
correct to the best of my personal knowledge. Nothing

material has been ~oncealed there from.

)

Verified and signed at Shimla on this

oo B

deponent
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In the Han'ble High Court of Himachal Pradesh at Shimla,

H.P.
C.W.P. No. 1642 of 2010
Sant Ram
Petitioner
Versus
State of H.P. and others
Respondents

Reply on behalf of
respondent No. 2, Gagal
Cement Works to the writ
petition.
Respectfully Sheweth
Preliminary Submissions
1. That respondent No. 2 is not a legal entity. The
Assoclated Cements Company Limited is a company
incorporated under the Companies Act and has set up

the Gagal Cement Works at Barmana and as such the

petition against respondent No. 2 as framed is not

maintainable,
On Merits

.y 1. Para 1 of the petition is admilted to the extent that the

Al TE petitioner is a citizen of India and resident of Village
,‘ﬁ;\"l M-SHARTA - Khater, Tehsil Sadar, District Bilaspur, H.P. Rest of the
A s v

*C.Lé\v ok allegations are incorrect and denied. It is submitted that

a notificatian for acquisition tnider Section 4 of the Land

‘W Acquisition Act was issued in February, 1992 wherein

£y
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In the Hon'ble High Court of Himachal Pradesh at Shimla,

H.P.
C.W.P. No. 1642 of 2010
Sant Ram
Petitioner
Versus
State of H.P. and cthers
Respondents

Affidavit of Rajesh Jamwal in support of the
reply to the writ petition.

—

I, Shri Rajesh Jamwal, son of Shri _ B. S . Jam wad
aged WUZ Years, occupation: service, Head (Hr.), Gagal
Cement Works, ACC Limited, P.O. Barmana, District
Bilaspur, H.P. do hereby solemnly affirm and declare on

oath as under:

1. That the accompanying reply has been prepared under
’ my instructions and 1 have gone through the same.

2. That the contents of paia 1 of the preliminary

submissions and paras 1 to 8 of the reply on merits are

true and correct to the best of my knowledge derived

from the record wr_\ich I believe.to be correct.

w

. That the contents of paras 1 and 2 of this affidavit of
mine are true and corect, no parl of it is false and

nothing material has been concealed therein.

Verified at gedn. *,Mﬂ-ﬁj day | h&tﬂ}‘ﬁ&m
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was rightly left out of acquisition. The petitioner has not

been discriminated as alleged.

. In reply to para S of the pelition, it is submitted that

-

the land required by the Associated Cements Company
Limited was rightly acquired and what was not required

was left out and was de-acquired.

. The allegations made in para 6 of the petition are

admitted to the extent that an application was filed
before the Land Acquisition Collector (Industries)
Bilaspur which was duly considered and dismissed after
hearing the petitioner in person. Since the land
comprised in Khasra No. 737/168 measuring 1.1 bighas
situated in Village Khater, Tehsil Sadar, District
Bilaspur, H.P. was not acquired for ACC Limited as such

no compensation could be paid to the petitioner under

1, the provisions of the Land, Acquisition Act. As such, the

petitioner can make no grievance when the land has not
been acquired. It is submitter that t here is na merit in
any of the grounds, particularly, ground (a) to ground
(g) of the grounds raised by the petitioner. The land of
the petitioner has rightly not been acquired and the
same was left out. The petitioner can make no
grievance of the land not being acquired when the
same was not required by the ACC Limited. There is no
discrimination meted out to the petitioner. The fact that

the land around the land of the petitioner has been

2F
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the Khasra No. 737/168 measuring 1.1 bighas situated
at Village Khater, Tehsil & District Bilaspur, was not
acquired because the petitioner is also not the owner of
the land. The iand under reference is Abadi land as is

clear from the Annexure P-1.

. Para 2 of the petition as staled is not correct. It is

submitted that the land was acquired for the ACC
Limited for its cement plant nown as “Gagal Cement

Waorks”.

. Para 3 of the petition is admitted to the extent that vide

notification dated 26.06.1991 unde‘r Section 4 of the
Land Acquisition Act, Khasra No. 168 was notified to be
acquired for the public purpose. However, during
further proceedings under Seclions 6, 7 and 8 of the
Land Acquisitions Act, the exact land to be acquired as
per requirement of respondent No. 3 was measured by
the Land Acquisition Collector staff and in Khasra No.
168 measuring 2.11 bighas only, 1,10 bighas of land
was acquired which falls under new Khasra No. 168/1
and the remaining land regarding which new Khasra No.
737/168 was carved out was left un-acquired as ACC
Limited did not require the same: The rest of the
allegations are denled.

Para 4 of the petition as stated is not admitted. The

land was not acquired by ACC Limited. Hence, the same
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comprised in Ihasra No. 737/16% measuring 1-1 bighas
situated in village Khater, Tchsil Sadar, District Bilaspur was
not acquired for ACC Ltd. as such no compensation could be

paid to the petitioner under the provision of {and Acquisition

Act.

Para No.6(a) to para 6(g) are denied. The petitioners have no
locus standi to file the present writ petition. Petitioner is

debarred to file the present petitioner by his own act conduct

and misdeeds.

Para No.7 denied.

That contents of para No:§ are. denied heing want of

knowledge.

Petition may kindly be dismissed.

2 A
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‘S/
O

That the contents of para No.3 of the writ petition are admitted
to the extent that vide notification dated 26-06-1991 u/s 4 of
Land Acquisition Act, Khasra No. 168 was notified to be
acquired for the public purpose. However, during further
proceedings 111/5 6, 7 & § of the Land Acquisition Act, the
exact land to be acquired s per requirement of Respondent
No.3. was measured by the Land Acquisition Collector staff
and in khasra No. 168 measuring 2.11 Bighas only, 1.10
Bighas of land was acquired which falls under New Khasra
No. 168/1 a’nd the remaining land regarding which new
Khasra No. 737/168 was carved out was left un-acquired as

Respondent No.g did not require the same.

That in reply to this para it is submilted that since, the
respondent No.2 did not require the land in reference, hence

the same was left out and was not acquired.,

That in reply to this para it is submitted that the land as per

tequirement of respondent No.2 had been acquired.

That the contents of para No.6 are admitted to the extent that
an application was filed before Land Acquisition Collector
(Industries) Bilaspur which was duly considered and
dismissed after hearing the petitioner in person. Since the land

o ocontd.. Jr.
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IN THE HONBLE HIGH COURT OF HIMACHAL PRADESH AT
SHIMLA

C.W.P. No: 1642/2010

In the matter of:

Sant Ram son of Sh. Tulsi Ram r/o village Khater, Tehsil Sadar, District
Bilaspur, H.P.

..... Petitioner.
Versus

L. State of Himachal Pradesh through Principal Secretary, (Industries)
to the Government of Himachal Pradesh, Shimla.

2. The Gagal Cement Works, V.P.O. Barmana, District Bilaspur,
Himachal Pradesh, through the Senior Vice President.

3.  The Land Acquisition Collector(Industries) Bilaspur Himachal
Pradesh.

...... Respondenis.
Civil writ petition under article 226 and 227 of the

constitution of India for issuance of a writ, order or
direction.

Comments Parawise.

1. Para No.l admitted to the extent of residence of petitioner.
Rest of the contents of para are denied being incorrect. It is
submitted that a notification for acquisition under section 4 of
Land Acquisition Act was issued in February, 1992 wherein
the khasra No. 737/168 measuring 1.1 bighas situated at
Village Khater, Tehsil & District Bilaspur was not acquired
because, the petitioner is also not the owner of the land. The
land under reference is Abadi land. as is clear from the

Annexure P-1.

2. Para No.2, no comiments.

.oocond. 2
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acquired is no ground for the petitioner to insist that his
land should also be acquired. It is wrong and denied
that the petitioner cannot use the land for an\; purpose
or that the same remains under thick iayer of dust and
waste or that the land has become unfit for cultivation
and for other purposes. No right of the petitioner much
less Constitutional rights Articles 14 and 300 A of the
Constitution of India has been violated. The petition is
without any basis. It is wrony and denied that the value
of the land is over Rs. 30.00 lacs or that he has been
deprived of that much compensation. The authorities
relied upon by lhe petitioner are not relevant to the
facts of the case and the pelitioner cannot insist for the
acquisition of land.

7. Para 7 of the petition is not a_dmitted. The petitioner is
not entitled to file and maintain this writ petition.

8. Para 8 of the petition is denied for want of knowledge.

It is, therefore, prayed that the writ petition merif

dismissal and may be dismissed in the in the interest

G justice.

Through &

:)9..08.2010 Kapil Dev Sood & Sanjeev Sood,

Advocates

A

/

TATA

C}‘} .
69316
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IN THE HIGH COURT OF HIMACHAL PRADESH, SHIMLA

CWP No. 1642 of 2010.
Date of Decision; 01.08.2016.

Sant Ram «.eeaoenPetitioner.
Versus

State of Himachal Pradesh & ors. .......... Respondents.

Coram

Hon'ble Mr. Justice Sandeep Sharma, Judge.
Whether approved for reporting!? -

For the petitioner: Mr. Amit Singh Chandel, Advocate.

For the respondents: Mr. Rupinder Singh Thakur, Additional
Advocate General, with Mr. Rajal
Chauhan, Law Officer, for respondents
No. 1 & 3.

Mr. Dhananjay, Advocate, vice
counsel, for respondent No. 2.

sandeep Sharma, J. (Oral)

Counsel representing the petitioner fairly stated
at Bar that he may be alliowed to withdraw the present
pefition with liberty to approach appropriate authorities for
redressal of his grievance in accordance with law.

2 Accordingly, on the aforesaid request having

been made by him, present petition is dismissed as

Whether reporters of the Local papers are allowed to see the judgment? Yes.

i ﬁ'rasrso

B&mm Offoer (Judicwet)
High Count of Rymgchar Pragesr
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withdrawn with the liberty to approach  appropriate

authorities for redressal of his grievance in accordance with

law,

Needless to say, the period for which this matter

remained pending with this Court, shall not be counted

towards the limitation. | y .

August 1, 2016 AL
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA

C.W.P. NO. OF 2024
In the matter of:-

_ Sant Ram Thakur ... Petitioner
-k Versus
State of H.P. & others ....Respondents
INDEX
+..Sr.  Particulars ~ |Pages
No. ‘
1. | Court Fee | (/4 |
2. Important Events | B D |
3. | Memo of Parties , _2.'
4. | Grounds of civil writ petition |
'alongwith affidavit. 3"“?'z
5. | List of documents | ’22 i

6. |Annexure P-1(Colly.): Copies of |
‘legal notice dated 24.01.2024 2[,12:}1

alongwith original postal receipt.

7. iAnnexure P-2: Copy of letteri _ \

dated 03.02.2024. 28
| | |
8. Annexure P-3: Copy of letter

dated 21.03.2024. [

ANNEXORE - Rf2
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9. |Annexure P-4: Copy of reply : 1
|dated 04.03.2204 to the legal| 30,§;|

notice,

- 10. |Annexure P-5: Copy of reply

dated 30.05.2024 submitted by 3375
the Pollution Control Board. |
|

‘ 11. ‘;Annexure P-6: Copy of
‘Jamabandi alongwith its 5657

translation. |

|
".12. |Annexure P-7: Copy of Nakal 58 |

|Aks.
713, [Application under Article 226(1)
e ‘of the Constitution of India § ?—6;«
) | alongwith affidavit.
‘:_ 14. .Power of . A_ttc_)fney. | 63
Le 0 L
A=l "E " oah o B Petitioner
' Place: Shimla (Jagat Pal & Parul)
Dated:12.07.2024 Advocates

-
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA
C.W.P. NO. OF 2024
In the matter of:-

Sant Ram Thakur ...Petitioner
Versus
State of H.P. & others ....Respondents

LIST OF EVENTS

Dates  Events
1980 | The respondent No.5 established al
i cement plant at Barmana, District |

Bilaspur, H.P., the house and land |

~of the petitioner is adjacent to 'thell'

ACC Ltd. Barmana. J

October, 'The loaded trucks while coming out -li
2028 from the cement plant also pas,s..1
!through the adjacent Abadi Deh:
land of petitioner comprised over I‘
Khata-Khatauni No0.159/199 Min,
Khasra No.737/168, measuring 1-
1 Hect., situated at Mauja Khated, i

Tehsil Sadar, District Bilaspur, |
H.P., due to which it has become’
useless and the same is being used |
by the respondent No.5 without

acquiring and paying adequate

G 3
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comgensatidn thereof till date. Nat

~even this, the petitioner visited the

124.01.2024
|
103.02.2024

104.03.2024 |

121.03.2024 '

office of respondents No.3 & 5
either to stop plying the loaded

vehicle over his adjacent Abadi Deh

land or acquire the same and pay

adequate compensation, whereas

the left and. right side land has

been acquired by the respondent

'No.5 as per the instructions of

respondent No.3 and paid adequate

compensation thereof.

The petitioner has got issued legal

notice to the respondents.

The respondent No.3 has issued
letter to the Mining Officer Bilaspur
and Station House Officer

Barmana.

The  respondent No.5 has |

submitted the reply to the legal
notice dated 24.01.2024.

The Mining Officer issued letter

) |
with regard to the matter relates to

HP Pollution Control Board, hence,

U9
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invites no submission from this|
|
|

office.

30.05.2024 The HP State Pollution Control|
Board has submitted its reply to|
the legal notice dated 24.01.2024. |

Hence, this writ petition.

12.07.2024 The present petition drafted.

Qi o

....Petitioner
Through Counsel
Place: Shimla (Jagat Pal & Parul)
Dated:12.07.2024 Advocates

L9
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH SHIMLA

C.W.P. No. of 2024

In the matter of:-

Sant Ram Thakur S/o late Tulsi Ram, R/o
VPO Barmana, Tehsil Sadar, District
Bilaspur, H.P., aged about 66 years.

...Petitioner
V/S

State of H.P. through its Principal
Secretary  (Industry), government of
Himachal Pradesh. 171001,

. The Secretary Pollution Control Board, Him
Privesh, Phase-IlI, New Shimla, District
Shimla, H.P.-171009.

Deputy Commissioner, Bilaspur, District
Bilaspur, Himachal Pradesh.

Mining Officer Bilaspur, 8QP6+QC9 DIC,
Excise Colony Bilaspur, Himachal Pradesh.
. The Associate Cement Company (ACC)
Ltd., Gagal Cement Works, P.O. Barmana,
Teh. Sadar, District Bilaspur, H.P.-174013,
through  General Manager Logistic/

General Manager.
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6. Station House Officer Barmana, District

Bilaspur, H.P.

....Respondents

Civil Writ Petition Under Article 226,
the constitution of India for the
issuance of appropriate writ, order or
directions as deem fit and proper in
the facts and circumstances of the case

as mentioned hereinafter.

Quf Ko

...Petitioner
Through Counsel
Place: Shimla (Jagat Pal & Parul)
Dated: 11.07.2024 Advocates

al

P
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May It Please Your Lordships:

1.

That the petitioner is the permanent
resident of abovementioned address and
is a citizen of India and is entitled to file
and maintain the present writ petition
against the Respondents in view of the
facts and circumstances mentioned
hereinafter before this Hon’ble Court for
the redressal of his grievances.

That it is submitted that the Respondents
No.l and 4 are the instrumentalities of
the department concerned. Therefore,
they are amenable to the writ jurisdiction
of this Hon’ble Court.

That as a matter of fact, the house and
land of the petitioner is adjacent to the
ACC Ltd. Barmana. It is made clear that
the ACC Cement Plant at Barmana,
District Bilaspur, H.P. was established in
the year 1980. The land of the local
people was acquired for setting up of

cement plant by the respondent No.5, in

2
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that eventuality, the some portion of
valuable and agriculture land of the
petitioners was also acquired and paid
him a meager compensation of amount
about Rs.8,000/- per bigha but
subsequently the one portion of Malkiyati
land which is abutting to the cement
plant of respondent No.5 has not been
acquired till date and the same has
rendered useless due to the heavy dust
and pollution caused by the cement plant
of respondent No.5. Not even this, the
respondent No.5 has acquired the land
which is situated left and right side of the
land of petitioner. Form such act and
conduct on behalf of respondent No.5, it
appears that respondent No.5 is
harassing the petitioner intentionally and
deliberately by not acquiring the one
portion of the land which is abutting to

the cement plant of respondent No.5.

7
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That it is submitted that while setting up
of the cement plant by the respondent
No.5 at Barmana, District Bilaspur, no
Rehabilitation Scheme was framed by the
Government of Himachal Pradesh
whereas the petitioner is an agriculturist
by profession and lost his valuable and
cultivable land and presently the entire
land abutting to the cement plant
rendered useless because of heavy
pollution and dust. It is point out to here
that due to the adverse impact of the
pollutants released by the cement plant,
the crops in the remaining land of
petitioner have been affected badly.

That due to the heavy dust released in
the cement plant established by the
respondent No.5 at Barmana, the index
of air quality is very low resultantly
various ailments are being caused due to
the dust particles released by the

respondent No.5. It is made clear that,the

o~
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respondent No.5 has failed to comply
with the terms and conditions imposed
by the Pollution Control Board in pretext
of setting up the cement plant,
resultantly the dust particles remain
stick with the grass, crops and on the
roofs of petitioner's house which is
measured upto 6 inches. Further, the
respondents No.l to 4 are fully aware
about the dust particles and pollutants
caused by the respondent No.5 but
subsequently the respondents No.l to 4
have failed to take any appropriate action
against the respondent No.5. Not even
this, as per the knowledge of petitioner,
the officers of respondents No.1 to 4 use
to visit the cement plant of respondent
No.5 but subsequently they have not
taken any appropriate measures to
control  the pollution caused by

respondent No.5.
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That as per the terms and conditions set
out by the respondents No.2, the
respondent No.5 is fully liable to control
the pollution or dust particles by way of
adopting the pollution measures, but it is
sheer surprise to the petitioner that
having very much knowledge of pollution
caused due to the ACC Plant in the area,
the respondent No.2 has failed to take
any appropriate action against the
respondent No.5. Not even this, the
respondent No.2 is not frequently visiting
the cement plant and checks the Air
Quality Index which shows dishonest and
malafide intention on part of respondent
No.2. As a matter of fact, due to the act
and conduct on behalf of the
respondents, the petitioner got issued a
legal notice dated 24.01.2024 to the
respondents in pretext of maintaining air
quality index as per the norms set up by

the respondent No.2, but subsequently

b



535

till date no action has been taken by the
respondents. Copies of legal notice dated
24.01.2024 alongwith original postal
receipt are being annexed as Annexure
P-1 (Colly.) for the kind perusal of this
Hon’ble Court.

That it is further submitted that after
receiving the legal notice dated
24.01.2024 (Annexure P-1), neither the
respondent No.3 has replied the legal
notice nor he visited the cement plant,
being Head of District Administration,
whereas the respondent No.3 directed the
respondents No.4 & 6 to submit the
parawise reply to the legal notice dated
24.01.2024 (Annexure P-1) within
prescribed period of two months. Copy of
letter dated 03.02.2014 is being annexed
as Annexure P-2 for the kind perusal of
this Hon’ble Court.

That it is was sheer surprise to the

petitioner that despite issuance of letter

Y3
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dated 03.02.2024 (Annexure P-2), the
respondents No.4 and 6 have not
submitted their parawise reply within the
prescribed period nor they have visited
the cement plant of respondent No.5.
Apart from it, the respondent No.4 has
issued letter dated 21.03.2024 stating
therein that the present matter relates to
HP Pollution Control Board, hence,
invites no submission from this office.
Further, the respondent No.6 has not
submitted any reply whereas the police
station Barmana is adjacent to the
cement plant of respondent No.5, which
appears malafide and dishonest intention
on behalf of respondent No.6. Copy of
letter dated 21.03.2024 is being annexed
as Annexure P-3 for the kind perusal of
this Hon’ble Court.

That it is pertinent to mention here that

the respondent No.5 has submitted the

o

b &
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reply of legal notice dated 24.01.2024

mentioning therein as under:

“As regards Air Pollution, we have
installed latest technology bag
houses, Electrostatic Precipitators
and Bag filters to curb air pollution
at source at different section of the
plant. The capital investment on
these equipment is approximately Rs.
145 Crores. The Bag Houses,
Electrostatic Precipitators, Bag
Filters in the plant and are in
interlock with the main process
equipment. These equipment are in
interlock with the main
manufacturing equipment and are
started before the manufacturing
process starts. Periodic maintenance
of these equipment is taken during
planned  stoppages. Continuous
tracking and immediate corrective &

preventive actions are being taken by

54
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plant maintenance team. Regular
maintenance is ensured so that

emissions remain well below

prescribed limit. Regular emission:

monitoring is being done by plant

and also by the regulatory authorities

during surprise visits.”
As a matter of fact till date the respondent
No.5 has not taken any measures to
control the air quality index nor taken any
appropriate measures to restore the
adjacent Abadi Deh land of the petitioner
comprised over Khata-Khatauni
No.159/199 Min, Khasra No.737/168,
measuring 1-1 Hect., situated at Mauja
Khated, Tehsil Sadar, District Bilaspur,
H.P. Not even this, in the month of
October, 2023, the loaded trucks while
coming out from the cement plant also
pass through the aforesaid Abadi Deh
land of petitioner due to which the land of

the petitioner has become useless and the

//
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same is being used by the respondent
No.5 but the respondent No.5 is not
acquiring the same till date. Copy of reply
to the legal notice (Annexure P-1)
submitted by the respondent No.5 is
being annexed as Annexure P-4 for the

kind perusal of this Hon’ble Court.

10. That it is sheer surprise to the petitioner

that the respondent No.2 has submitted
the reply to the legal notice dated
24.01.2024 (Annexure P-1) after a lapse
of about five months whereby the
respondent No.2 supplied some letters
alongwith the reply stating therein that
show cause notices were issued against
the respondent No.5. As per the reply
submitted by the respondent No.2, it
appears that the respondent No.2 has
directed the respondent No.5 to stop any
non-standard practice and take
necessary steps in order to control

fugitive emission during loading and

Lol
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unloading of raw material/clinker/
limestone in trucks and submit the
action taken report in the office of
undersigned. In case of non-compliance,
the legal and penal action shall be
initiated against the respondent No.5 at
his own risk and cot. Copy of reply dated
30.05.2024 is being annexed as
Annexure P-5 for the kind perusal of this
Hon’ble Court.

That the police station of respondent
No.6 is adjacent to the cement plant of
respondent No.5 and being a responsible
authority nearby the cement plant, it is
the necessary duty of .respondent No.6 to
ask the respondent No.5 for following the
norms set out by the Pollution Control
Board in pretext of setting up the cement
plant, but subsequently, the respondent
No.6 has failed to discharge his duties
legally because neither any case/FIR has

been registered against the respondent

w2
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No.5 with regard of breaching the
Pollution Control Act/Mining Act/Water
Act/Air Act nor any information has been
given to the respondents No.l1 to 4 for
taking any necessary action against the
respondent No.5 which shows dishonest
and malafide intention on his part.

That the indulgence of this Hon’ble Court
has sought by the humble petitioner,
inter-alia, on the following grounds
amongst others:

A. That in connivance of the
respondents with each other, the
adjacent Malkiyati land of the
petitioner is badly affected due to
the cement plant of respondent
No.5 whereas the respondent
No.5 has acquired the right and
left side land by paying adequate
compensation but has left the
petitioner’s land useless by not

acquiring the same. Therefore, the
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appropriate direction is required
against the respondents to protect
the adjacent Malkiyati Land of the
petitioner.

. That the respondent No.5 has
failed to follow the terms and
conditions imposed by the
Pollution Control Board in pretext
of setting up the cement plant,
resultantly the dust particles
remain stick with the grass, crops
and on the roofs of petitioner’s
house which is measured upto 6
inches and is succeeded to
implement his nefarious design of
affecting the adjacent Malkiyati
Land of petitioner under the
shelter  and protection of
respondents No.1 to 4.

. That the illegal action on behalf of
respondent No.5 is a clear cut

violation of Article 21 of the
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Constitution of India and also
Article 300-A which provides that
no person shall be deprived of his
property save by authority of law.
The State cannot dispossess a
citizen of his property except in
accordance with the procedure

established by law.

. That in the month of Octobet,

2023, the loaded trucks while
coming out from the cement plant
also pass through the adjacent
Abadi Deh land of petitioner
comprised over Khata-Khatauni
No.159/199 Min, Khasra
No.737/168, measuring 1-1
Hect., situated at Mauja Khated,
Tehsil Sadar, District Bilaspur,
H.P., due to which it has become
useless and the same is being
used by the respondent No.5

without acquiring and paying

b
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adequate compensation thereof
till date. Not even this, the
petitioner visited the office of
respondents No.3 & 5 either to
stop plying the loaded vehicle over
his adjacent Abadi Deh land or
acquire the same and pay
adequate compensation, whereas
the left and right side land has
been acquired by the respondent
No.5 as per the instructions of
respondent No.3 and paid
adequate compensation thereof.
Copy of Jamabandi is being
annexed as Annexure P-6 for the
kind perusal of this Hon'ble

Court.

E. That the action of respondents is

wrong, illegal, arbitrary,
discrimination, unjust and

against the right to equity.

-~

W
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F. That as a matter of right, as per
Nakal Aks precpared by the
revenue authority concerned, the
total Abadi Deh land comprised
over Khata-Khatauni No.159/199
Min, Khasra No.737/168, 1 Hect.,
situated at Mauja Khated, Tehsil
Sadar, District Bilaspur, H.P. was
measuring as 2-11 Hect., but
after acquiring some of the land
by the respondent No.5, the
remaining land is now measuring
as 1-1- Hect. It is submitted that
the present petitioner has
constructed a building upon the
remaining Abadi Deh land and he
is running his own Poultry Farm.
It is made clear that the
respondent No.5 has acquired the
abovementioned Abadi Deh land
situated right and left but the

respondent No.5 has not acquired
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the building alongwith Poultry
Farm of petitioner constructed
over the remaining Abadi Deh and
now the respondent No.5 is plying
the loaded trucks while coming
from the said cement plant. Copy
of Nakal Aks is being annexed as
Annexure P-7 for the kind
perusal of this Hon’ble Court.
That the petitioner has not preferred
any other writ petition on the same and
similar grounds before any other court
of law including Hon’ble Apex Court of
India except the present one.
That the petitioner has no other
alternative and efficacious remedy
except to approach this Hon’ble Court
by way of present Civil Writ Petition.

It is, therefore, most respectfully

prayed that the present writ petition may

kindly be allowed and an appropriate writ,

Vo

!

b9



o547

20

b4

order or direction may kindly be issued to

the following effects:

i) That respondent No.2 may kindly be
directed to ensure maintaining the Air
Quality Index as per the norms set out
by the Air Pollution Control Board in
the cement plant of respondent No.5 in
the interest of justice.

iijThat the Respondents No.3 may very
kindly be directed to ensure for
acquiring the Abadi Deh land of
petitioner comprised over Khata-
Khatauni No0.159/199 Min, Khasra
No.737/168, measuring 1-1 Hect.,
situated at Mauja Khated, Tehsil
Sadar, District Bilaspur, H.P., adjacent
to the cement plant of respondent No.5
which rendered useless due to plying of
the loaded trucks of respondent No.5
over the same and pay adequate
compensation for the same in favour of

petitioner in the interest of justice.
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iii) That the respondents No.4 & 6 may
kindly be directed to visit the cement
plant of respondent No.5 on and off
and take appropriate legal action
against the respondent No.5 in
violation of norms set out under
Pollution Control Act/ Mining Act/
Water Act/Air Act.

iv) Entire record with regard to the case
of the petitioner may kindly be
summoned.

v)Any such other or further
orders/directions/relief(s) as may fit
and proper in the light of facts and

circumstances of the case may also

kindly be passed.
...Petitioner
Through Counsel
Place: Shimla (Jagat Pal & Parul)
Dated: 12.07.2024 Advocates

-
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IN THE HON’BLE HIGH COURT OF HIMACHAL
PRADESH AT SHIMLA

C.W.P. NO. OF 2024
In the matter of:-

Sant Ram Thakur ...Petitioner
Versus
State of H.P. & others ....Respondents
AFFIDAVIT

I, Sant Ram Thakur S/o late Tulsi Ram, R/o
VPO Barmana, Tehsil Sadar, District Bilaspur,
H.P., aged about 66 years, occupation
agriculturist, do hereby solemnly affirm and
declare on oath as under:

1. That the Civil Writ Petition has been
prepared and drafted at my instance and
under my instructions, the contents of which
from paras 1 to 14 are true and correct to
best of my personal knowledge and belief
and no part of it is either false and nothing
material has been concealed therefrom.

2. That I the above named deponent do hereby
further verify and declare that the contents
of my above affidavit are true and correct to
the best of my personal knowledge and
belief. No part of it is false and nothing
material has been concealed therefrom.

Verified at Shimla on 12t day of July, 2024.

Deponent
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA

CWP No. 7074 of 2024

In the matter of:-

Sant Ram Thakur
.... Petitioner

Versus
State of Himachal Pradesh and Others .

... Respondents
INDEX

Sr. No. [Particulars . Annexure |Page No.
Reply to the CWP
along with Affidavit

Inquiry Report dated
06.04.024 conducted
2 by Regional Officer, &t S
HPSPCB, Bialspur,HP-

1-8

Place: Bilaspur Ld. Advocate General,
Dated: 21.08.2024 State of HP, Shimla.
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA

CWP No. 7074 of 2024

In the matter of:-
Sant Ram Thakur S/o Late Tulsi Ram, R/o VPO

Barmana, Tehsil Sadar, District Bilaspur, HP, aged
about 66 years.

.... Petitioner

Versus
. State of H.P. through its Principal Secretary

(Industry), Government of Himachal Pradesh,
171001. |

. The Secretary, Pollution Control Board, Him
Privesh, Phase-III, New Shimla, District Shimla,
H.P.-171009.

. The Deputy Commissioner, Bilaspur, District
Bilaspur, Himachal Pradesh.

. Mining  Officer Bilaspur, Excise  Colony
Bilaspur,Himachal Pradesh.

. The Associate Cement Company (ACC) Ltd. Gagal
Cement Works, P.O. Barmana, Tehsil Sadar, Diétrict
Bilaspur, H.P.-174013, through Genéral Manager

Logistic/General Manager.

_ Station House Officer, Barmana, District Bilaspur,

Himachal Pradesh.

Vl/ ....Respondents

AR
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Reply to the Civil Writ Petition under
article 226 of The Constitution of
India on the behalf of Respondent No.
6 through the Station House Officer,
Police  Station Barmana, District

Bialspur, HP.

MAY IT PLEASE YOUR LORDSHIP:-
PRELIMINARY SUBMISSIONS:-

1.

That the petition is not maintainable in the
present form as the same is not in accordance
with the provisions of the Section 482 of the
Code of Criminal Procedure.

That the petitioners be estopped to file the
present petition on account of his own acts,

conducts, omissions, submissions etc.

REPLY ON MERIT:-

1. That the contents of Para No. 1 of the petition
are formal in nature, hence, needs no
submissions. -

2. That the contents of Para No. 2 of the petition
are formal in nature, hence, needs no
submissions.

3. That the content of Para No. 3 to. 5 of the
petition does not pertains to replying
respondent, hence, needs no submissions.

J/ f;u? S-‘-:r:::tion Barmane

NI FTAYE
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That the content of Para No. 6 of the petition
does not pertains 10 replying  respondent.
However, it is submitted that a legal notice
dated 24.01.2024 has been received by replying
respondent, on which the correspbndence was
made with the Respondent No. 2 vide letter No.
775/5A dated 12.02.2024, regarding which
request has been made to measure the quantity
and quality of pollution in the disputed area.
That in reply to Para No. 7 of the petition, it 1s
submitted that Respondent No. 2 after doing the
needful replied to the petitioner vide letter No.
2036-37 dated 30.05.2024, with respect to legal
notice dated 24.01.2024 and copy of same was
endorsed to Respondent No. 6. It is further
submitted that upon legal notice Regiqnal
Officer, HP Himachal Pradesh State Pollution
Control Board conducted the inquiry and submit

the inquiry report dated 06.04.2024 to
Respondent No. 2, Copy of inquiry report is
attached herewith as Annexure R-1. It is
further submitted that as per inquiry report, the
Air quality in the disputed area is within limits.

That in reply to Para No. 8 of the petition, it is
submitted that Respondent No. 3 vide letter

)
//@ oay ol i
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dated 03.02.2024 forwarded the legal notice
dated 24.01.2024 to replying respondent. It is
turther submitted that replying respondent made
the correspondence with Respondent No.2 to
take appropriate necessary action in the matter
as per the norms of Pollution Control Board. It
is further submitted that Respondent No. 2 after
doing the needful replied to the petitioner vide
his office letter No, 2036-37 dated 30.05.2024,
with respect to legal notice dated 24.01.2024
and copy of same was endorsed to Respondent
No. 6. 1t is further submitted that upon legal
notice Regional Officer, Himachal Pradesh
State Pollution Control Board, Bilaspur, HP
conducted the inquiry and submit the inquiry
report dated 06.04.2024 to Respondent No. 2. It
is further submitted that as per inquiry report,
the Air quality in the disputed area is within
limits. _
That the content of Para No. 9 & 10 of the
petition does not pertains  to replying
respondent, hence, needs no submissions,

That in reply to Para No. 11 of the petition, it ig
submitted that as per the inquiry report dated

06.04.2024, conducted by the Regional Officer,

' /
SHO 1@
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)

Himachal Pradesh State Pollution  Control
Board, Bilaspur, HP, the Ambient Air Quality

Monitoring and Stack Monitoring of Gagal

L

Cement Works Unit-I and Unit-Il is found
within limits as reported by HPSPCB, Regional
Laboratory Sundernagar, District Mandi, HP. It
1s further submitted that matter of measuring
and maintaining the Air Quality Index in the
disputed area as alleged by the petitioner does
not pertains to the replying respondent. Hence,
it is wrong to say that there is dishonest and

malafide intention on the part of the replying
respondent.

9. That the content of Para No. 12 including sub

para(s) (A) to (F) of the petition does not

pertains to replying respondent, hence, needs no
submissions.

10. That the contents of Para No. 13 of the petition
are denied for want of knowledge.

11. That the contents of Para No.

14 of the
petitioner are formal in nature, hence, needs no
submissions.

It is, therefore, most respectfully prayed

that keeping in view the submissions made herein
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above, the present petition being devoid of merit

may kindly be dismissed in the interest of justice.

/

——

)
Rcspondcn!

Through. .
Place:- Bilaspur

. Advocate Genera]
Dated: - 21.08.2024

State of HP, Shimla.
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA

CWP No. 7074 of 2024

In the matter of:-
Sant Ram Thakur
.... Petitioner

Versus
State of Himachal Pradesh and Others
... Respondents

Affidavit in support of Reply to CWP.
I, Naresh Kumar, Inspector, S/o Late Sh. Amrit
Lal Sharma, R/o Village Seri, PO Hamboli, Tehsil
Amb, District Una, HP aged about 56 years presently
posted as the Station House Officer, Police Station
Barmana, District Bilaspur, HP, do hereby solemnly
affirm and declare on oath as under:- | |
1. . That the contents of accompanying reply from Para
1 to 2 of Preliminary Submissions and Para 1 to 11
of reply on merits has been prepared at my instance
and under my instructions.
2. That the contents of accompanying reply are true to
the best of my knowledge and belief based on the
official record available and legal advice received in

this behalf. No part of it is false and nothing material

has been concealed therein.

-
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Nerification:-

1, the above named deponent verify that the
contents of this affidavit as contained in Para 1 & 2 are

true and correct to the best of my knowledge and belief.

Verified at Bilaspur on this, the 21% day of

August, 2024,
B /I’%ment
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Q. A naewiie K

- ‘\ N

f.;"-"“""'\\ H.P. STATE POLLUTION CONTROL BOARD

\ Replonal DMee Bitwapur, Noar HPPWD Rast Hrase Dhnlra,

\ = Tetall & Dintt: Difeepur (Himnchal Pradash)-174001

NRmE A Whbalte: hitle/Mioocbudednf Enad: pebiobdlpsour] (rametl com

HESPCR
No. PC/RO/BLPA4) ACC Ltd Unil-1/Vol-X/ 2023~ 9 Baled: "‘) 0y} 2ax4
To
g
\_/'ﬂ'lu Membeor 8wulnw,

HP Stale Pollulion Control Board,
*HIM Partvesh” Phase-Ill, New Shimla, 1710089,

Subjech Legal notica for malntaln the Alr Quallty Indox as per the norms sot up by the Alr
PS Pollution Control Board-reg.

Slr, x Y A }
This has reference to your office even letter No. PCB/Misc, Complalnts/RO Bitaspur/2023-

15723 dated 17.02.2024. In this context, the parawise reply to the legal nolice Is as follows:

Para No. 1: In reply to Para No; 1, htis submitted that M/s Assoclated Cement C.;om.pany Lid., Gagal
Cement Woﬁs Vilage Barmana, Tehsil Sadar,, Distt, Bilaspur has established 02, No's of Cemernt
manufach.u'ing plants L.e. M/s Gagal Cament Worlts Unlll (Capaclty 2 Million Ton Per Annum (MTPA) &
Gagal Cement Works Unll-Il (Capaclty 2.64 MTPA) ln 1o!al area of 29.06 heclares, The Renewal of
Gonsent to Operate of M/s: Gagal Cemenl Wod(s Unit-I and Mis Gagal Cement Works Unlt—n s valid il
31.03.2025, Tha manufacturing process !s oomprlsed as:

X i

mumrza!-—-——rmmm Secilon -’ Kiln ——+ Gomen Mill ———> Dispatch
ﬂ.knmtone Shale efc)* T e B A e

:Coal Ml .

In 2ddition o’ above, unit has provided requisite:Alr Pollution Control Devices (APGD's) attached to
probable source of emlssbn. the details of whlch is tabulated as Table No. 1:

°® X NN
Tnbla No, 1: Ddails of APCD | prawdad in Mls ALO Ltd Gagal Cemanl Works Unﬂ-l and Gagal Cement
Works U1l _ 3 Pl S aabeiarye Loendn ) :
r M/s AGC Ltd. Gagzl Coment Worka Unit-f- " '
Name of the 4 it Stack Helght
on  ~ Pollution fosd { Soyrm ) APCD Detall . (mts)
Raw maters! Grinding/ | Reverse Alr Bag House ™
Rew Ml / Kiin Clinkering (No, of Fliter Bags = 2352) 15
.| Electro Stallc Precipitator
Cooler Clinkering (ESP) 35
5 Pulse Jel Bag Housa ,
Coal Mill-1 Coal Grinding (No. of Filler Bags = 300 & 64
108)
Pulse Jet Bag House
Cement Mill-1 Cement Grinding (No. of Filter Bags = 300) k)|
Pulsa Jol Bag House
t Grindi
Cement Mil-2 Coment Ginding | (o, of Fiter Bags = 570) H
Pulse Jat Bag House
- G
_ Cement Mill-5 Coment Grinding (No. of Filter Bags = 31) 48
o ]
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\v _
i o _M_!n ;C Lid, Gagal Cement Warks Unli-18
— —— [ atack Helght
Nemeofthe | bojiution load / Bource APCD Dotall (mts)
Sectlon 5 Fioves
Pulso Jol Bng
Row Mill/ VRM Raw matorisl Grinding / (No. of Fitor Bags = 4140 122
Kiin Clinkering &1320)
Elealro Stalic Procipilalor | 70
Coolor Clinkoring (ESP) . ’
Pulse Jet Bag House 71.5
Coal mil-1 Coal Grinding {No, of Fllter Bﬂgﬂ rm 1600)
) Pulse Jat Bag Housa 715
Coal miit-2 Coment Grinding (No. of Filter Bags = 1600)
. Pulsu Jot Bag House 80 !
L Cement Grinding | o, of Filler Bags = 1376)
Pulse Jel Bag House
Cemenl Mill-3 & 4 Cement Grindlng {No. of Filter Bags = 830 & 38.8
o) 630 respectively )

The photographs of Alr Poliution Control Devfceé b:énnexed as Annexure A-1, °

Further this office has cared out Inspections and r-;lonlloring on dated 31.12.2023; 01.01.2024, 12.03.2024
and 13.03.2024 respectively for Amblént Alr Qualtty Manitoring at 06 no's of iocations and stack monltoring
of both plants i.e. Gagal Cement Works Unit-i "an,d Unit-1. The analysis results reported by HPSPCB
Reglonal Laboralory Sundemagar, Distt. Mandi are {abulaled in Table No. 2 to Table No, 5:°

Table No, 2: Analysis results of Amblgnt_ Alr _o? M/s ACC Ltd. Gagal Cement Warks Unit-I aﬁd Gapal
Cement Works Unit-i P e R L N e P

Amblent Alr Quallty Mnnltﬁrinu :
s. Sampling Date of PM10 | Limits 50 NOx [ Limits R ks
No. Location Sampling (uglm')_ (paim) | (pg/m?) (ug/m?) | (pg/m®) N a
1 | Admin Block S - 7 A L T 098 | 886 7| “so '
f Central ] et
2 Lubrication 63.00 [ 100 <147 | .71 [
. Call o 3 . !
31.12.2023 g
3 T"g;f;:"" R 4766 | 100 1.39 8.57 80 |- \glu;:g
* Lim
4 | Mines office | 01012024 3223 100 106 | 6.64 80
Near Coal :
5 A ) 47.66 | 100 0,98 857 [ 80
8 | ClubHouse 54.66 | -4 100 1.14 6.72 ' 80

Table No. 3: Anelysis results of Amblent Alr of M/s ACC LId. Gagal Cement Warks Unil-l and Gagal
Cement Works Unil-Il '

Amblant Alr Quality Monltoring

5. | Sampliing Datoof | PM10 | Limis | 50 NOx | Limits
No. Location Sampling | (ua/m?) | (ug/m®) | (ugim®) | (ug/m® | (ugime) | Remarka
1 Admin Block B2.68 100 2.07 5.9 80
Central
2 Lubrication 12.03.2024 87,33 100 .08 5.88 80 Within
Cell & Umits
3 | Trensformor | 13032024 5666 | 100 | 206 | op1 80
Houss
4 Mines Office | 71.86 100 1.08 6.89 80

: s
o SETMmENG

1 74013

-
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. o \\
F Ng;’n?;" 7433 | 100 | 444 | 749 | g0
| 8 | ClubMouse 55'01_1 100 3.64 5.92 80
Table No. 4: Analysis resulls of Stack monflaring of M/s ACC LId. Gagal Coment Works Unit-I end Gaga!
Cement Works Unit-1

Stack Monltoring
S. Data of Partlculat Limil
Monltoring Location - - - ato o e -
No. B 4 Collection | Mattor(mg/m?) | (mgimy) [ RET%®
Port hole of stack attached to p
1
VRM/XIIn Bag House Unit-ll 31’1,2'2023 10
Port hole of stack attachad to
2 |CoolorESPUnttl .. @ | 01.01.2024.| . . 14
Pont hole of stack attached to 5 : V
.3 .Coal MIli-2 Bag House Unit-l . | *01.01,2024 16 w0 Witin
‘| Port hole of stack attached to| . ] Iy st Limits
W Cement MIII3 Unit-Il - :: 701012024 |~ 9
|Port hole ofswck attached to TRl - Vs
5 | RABH Unit : 01.01.2024 - B
Port hola cf stack attached to | .. - . . .- o
8 Cement MIill-5 unlt-l s e 31,12.2023 1.2 ;
Table No, 5: Analysls fesults of Stack monftoring of M/s ACC Lid. Gagal Cement Works Unit-1
Stack Monitoring
S. i s ; . Datsof Particulate . Limit
No. Monitoring/Loeaticn’ y Collsction. | Matter(mg/m?®) - | (mgm? | ROm&*®
‘Port hole of stack attached to L -0 )
T | commm-tunty - by 0. S
. Ponholecfmckaﬂachadto . R P .- ) Within
2 | RABH Unit- ' : -12,03.2024 |- .- B’ 30 Limts
Port hole of stzck attached to 3T erait)
3 | cooler ESP Unitd 1203.2024_| .. 5

_ In addition to above, M/s Associated Cement Company Lid., Gagal coment Works Unitd and Unit-Dl bas
i . provided common Gontinuous Amblenl Air Quality Monlloring Station (CAAQMS) and has further Installed
Continuous Emisslen Manltor(ng Syslam (CEMS) In all 42 Nn 3 of stacks for real Ume data. The repotts of

' the real ime data of CAAQMS and Kiln of bath the cement plants ks enclosed as Annaxura A-2,

Keeping above Into consideration, It ls duly established thal State Board Is camying out monftoring on
regular basis. In the past consequent upon the violalion observed, Stale Board haa inttialed Envimmental
mpmngm of Ra, 1,28,00,000/- (Dne Crore Twenty Nine Lakh Rupees only). Other contents of the pars
la 8 mau.er of record and requires (o be verified by the concerned department.

Tk ' Pm No. 2; Reply already furnished In Pare No. 1. Other contents of the para no. 2 Is a matter of record
and requires to, be verified by concerned department,




|-
‘o
I, d
Para No, 3: Reply already furmnishod In Para No. 1. Other conienls of lhe para no. 3 is 8 mattor of rof;or
and requires to be veriieg by concemad deparimont, ’J

Para No. 4: Reply already fumiahed In Para No. 1, othor contanls of tho para no. 4 s o matter of recerd
8nd &s far as maintaining Alr Qually Indox of o aro Ia concorned, Stato Board Is ragularly Inspecting
and camying out monitoring of the aloreanld plants, Leitors (o the alorosald unils sre elso kesued vide this

office latter No. 1208 dated 21.12.2023 and Ne. 1800.0% daied 17.02.2024 rospuctively to control fugllive

dust Bmisslons for which -unlt has submitled thelr compliancen vide thelr lellor No, 24/01/3 datod
18.01.2024 and No. 24/02/4 dated 21,02.2024 respactively, (Copy of same enclosed as Annexure A-3). in
addition to above, this office will keep strict Vigll on tha aforesald units I fulure too, ™+ i+

Subrmltted for Information & furthe; necessary action, please,
_ L heTi e
e e’ albe i m gl v

Enclosure; As abovq

720 HPSPCB Bllaspur
. Telofax-01978-223550

M) ol =
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IN THE HIGH COURT OF HIMACHAL PRADESH, SHIMLA

CWP No. 7074 of 2024
Decided on: 28.03.2025

Sant Ram Thakur

Versus

... Petitioner

State of Himachal Pradesh and others ... Respondents

Coram

Hon’ble Mr. Justice Ajay Mohan Goel, Judge.

Whether approved for reporting?!

For the petitioner

For the respondents

Mr. Jagat Pal, Advocate.

Mr. Sumit Sharma, Dy. AG for
respondents No. 1, 3, 4 and 6-State.

Mr. Rahul Thakur, Advocate for
respondent No. 2-PCB.

Mr. Kulwant Chauhan, Advocate for
respondent No. 5.

Mr. Virender Thakur, Assistant
Manager (Legal) of respondent No. 5
in person.

Ajay Mohan Goel, Judge

{Oral)

Faced with the situation that the petitioner earlier had

filed a writ petition, i.e. CWP No. 1642 of 2010, titled as Sant Ram

vs. State of Himachal Pradesh and others, with the same grievance,

which on his request,

was dismissed as withdrawn on

01.08.2016, with liberty to approach the Authority and now again a

writ petition has been filed by the petitioner on the same issue,

' Whether reporters of the local papers may be allowed to see the Judgment?

¢ o
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2025:HHC:8111)
without disclosing the factum of earlier filing a writ petition by the

petitioner, learned Counsel for the petitioner prays for and is
permitted to withdraw this petition. It is clarified that no liberty
whatsoever has been granted by this Court to the petitioner to
agitate the matter afresh. Pending miscellaneous applications, if any,
also stand disposed of.

(Ajay Mohan Goel)

Judge
March 28, 2025

(narender)
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Cement manufacturing & Air Pollution Control Devices at Gagal Cement Works, PO Barmana,

District Bilaspur (HP)

1.0 Location of Gagal Cement Works, ACC limited, Adani Cement, PO Barmana

Gagal Cement Works, ACC limited, Adani Cement is located on the Bilaspur — Sunder Nagar , old
National Highway No-21, at PO Barmana, Tehsil Sadar, District Bilaspur Himachal Pradesh in northern
India. It is a major cement plant in the state with two production lines — Unit-1 and Unit-I1
commissioned in the year 1984 and year 1994 respectively. Most of the cement manufactured at Gagal
comprises fly ash-based Portland Pozzolona Cement, which is a green cement produced with lower

carbon emissions.
2.0 Cement Manufacturing Process at Gagal Cement Works:

Cement manufacturing principally involves of grinding and blending, in a definite proportion, a material
containing calcium oxide (such as limestone) with a siliceous material (such as clay, shale, sand) along
with certain additive or corrective materials (such as alumina, iron ore). The mixture is then burned at
high temperatures in a kiln. The resulting ‘clinker’ is cooled and then ground with gypsum to produce
the finished product, Ordinary Portland Cement (OPC) or with pozzolonic material like fly ash to

produce blended cement.

The major raw materials used in the manufacture of cement are limestone, gypsum, fly ash and coal. The
limestone for the plant is obtained from the captive limestone mine located at about 4.0 km by road. The
crushed limestone is transported from the mines via an over land enclosed belt conveyor to the cement

plant.

The unit is operating on dry process which is among the advanced techniques of manufacturing cement,
resulting in minimum energy consumption per ton of the cement produced. The unit also utilizes waste
heat from the cement kilns to dry the raw material. Any remaining waste heat is used to generate power

by deploying a waste recovery power generation process.

The raw material is then processed in cement kiln to producer clinker. The kiln is fitted with suspension
preheater system to reuse the flue gases heat. Gypsum and fly ash are ground in cement mill in the
required proportions to produce cement. The cement then stored in the silo and sent to the packing plant,

it is packed through packing machines and dispatched.
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3.0 Pollution Control Measures by ACC Ltd. Gagal Cement Works Barmana :- The details of the

pollution control devices installed and in operation are described below:-
4.0 Air Pollution Control Measures in ACC Ltd. Gagal Cement Works Barmana Unit-I :

a) Air Pollution Control at Mines:- The first activity in the cement manufacturing is the
extraction of lime, which is the main raw material for cement manufacturing. During the mining
process, dust is generated from blasting and transportation of material through vehicles to the crusher.
To mitigate this, water is sprayed on the haulage road by using tankers and a permanent water spray

system is installed on the approach road to crusher site.

Rain Guns at Mines Haulage Road

b) Air Pollution Control Measures at Crusher:- The unit has installed an atomized mist fog

water spray system at the unloading hoppers of the crusher and at various associated transfer points

associated with the crusher to suppress the dust generated during the unloading and transfer of material.

W
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Two bag filters having capacity of 35000 m3/hr and 60000 m*hr are provided for each crusher. The

crushers are also installed in an enclosed shed equipped with acoustic panels to control the dust and

noise level.

Acoustic Noise Pannel

Coverad the Qua
Crusher

18 17169828 m
‘Acclracy: 3265.0 m ]
Time: 18-:01-2025 15:16
iNate:ACC o

Atomized Mist Fog System installed at both crushers in Mines

o



Mines Crusher Bag Filter
35000m3/hr

Bag Filters at Mines Crusher having capacity 35000 m3/hr & 60000 m3/hr

c) Transfer of Material Crusher to Stacker Reclaimer: - The crushed material from the crusher
is transported through enclosed conveyer belt to limestone stacker reclaimer. A dust su ppression system

is installed at transfer points to control the dust emissions.
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Covered Conveyor Belt for Limestone Transport.

d) Air Pollution Control Measures at Secondary Crusher:- In the secondary crusher, dust is
generated during the crushing process, which reduces lime stone size to less than 15 mm. To control the

emissions during this stage, a baghouse having capacity 86280 m?hr is installed.

"I-

‘- nq" ._;.
l.l S

Secondary Crusher Bag Filter

€) Air Pollution Control Measures at Raw Mill Hoppers:- From the crusher, the crushed

material is transported to Raw Mill hoppers. During the filling of the crushed material in these hoppers

2

dust is generated and is controlled using a bag filter having capacity m*hr.

Bag Filter at VRM & Raw Mill Raw Material Hoppers

-
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) Air Pollution Control Measures at Unit-I Raw Mill:- At the Raw Mills, material is grinded in
closed circuit ball mills which generates dust during the grinding process. To manage this, four (4) bag

filter houses, having capacity 44822 m?/hr each (2 units) & 33425 m%¥/hr each (2 units) are installed.

1y ._|~_—‘—'v'il-"':""";__'*“m:m_ \ iy

| Khatehr, Himachal Pradesh, India
il Cr7p+7pf; Khatehr, Barmana, Himachal Pradesh
# 174036, Indla
Lat 31.413028° Long 76.837074°
18/01/25 04:27 PM GMT 405:30

Bag Filter at Raw Mill Tertiary Crusher and Raw Mill Separator venting

g Air Pollution Control Measures at Unit-I Raw Meal Storage Blending Silo:- The raw meal is
transported via closed bucket elevators to the Blending Storage Silo. During the filling of the silo with
raw meal, dust is generated and to control this, a bag filter having capacity of 345 bags/38200 m?/hr is

in operation.

\p///
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Bag Filter at Raw Meal Storage Blending Silo
h) Air Pollution Control Measures at Unit-I Preheater:- Grinded Raw Meal is extracted from the
blending storage silo and is stored in the raw meal surge bin. During the filling surge bin, dust is
generated, and a bag filter with a capacity of 17000 m%hr is provided to control the emissions. From
the surge bin, material is transported via a closed bucket elevator to the preheater top. Material is
then fed to the kiln cyclones, and during the transfer of the material within the closed circuit, dust is

generated. To control this, a bag filter with ninety bags having a capacity of 9000 m*/hr is provided.
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i) Air Pollution Control Measures at Unit-I Coal Mill:- Coal, required for the kiln firing, is
ground in a closed-circuit Coal Grinding Mill. During coal grinding, dust is generated and is
controlled by bag filters having capacity 72000 m3/hr and 25000 m?/hr. Another source of dust in the
coal mill circuit is during the coal transportation to the fine coal hopper, for which a bag filter having
a capacity of 16000 m*hr is provided. For the calciner coal hopper, another bag filter of capacity

7500 m*/hr is installed. The dust collected in these bag filters is reused in the process for firing.

 Coal Mill Vent
"' Bag Filter Cap.
72000 m3/hr

EJ oPs Map Comora |

Khatehr, Himachal Pradesh, India
Cr7p+7pf, Khatehr, Barmana, Himachal Pradesh
174038, India
Lat 31.413543° Long 76.83465°

\ 18/01/26 04:42 PM GMT +08:30

1) Air Pollution Control Measures at Unit-I Kiln:- Inside the kiln, clinkerization process producing
clinker. The dust-laden flue gases generated during the clinkerization process, are handled by closed
circuit Glass Fiber Baghouse. A Reverse Air Baghouse, installed in the kiln section, has a capacity

of 700000 m*/hr. The dust collected in the hoppers is circulated back into the process.
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£l orn Map Camers | |
Kh:lh hi, Himachal Pradean, Indin =
Khatetr, Barmana, Himachal Pradonh
Ingls
1343" Lonp 76.037310°
18/01/256 04:20 PM GMT =08:30

Pradoah, India
Khatahr, Barmano, Himachal Pradash

1" Long ¥8.682680%
04:87 P8 GMT 0630

Reverse Air Bag House having 2352 nos. bag filters with CEMS at Stack '

k) Air Pollution Control Measures at Unit-1 Kiln Cooler:- In the kiln cooler, the clinker is
cooled by the injecting fresh air. During this process, dust is generated at a temperature of around 200
degrees Celsius, which is treated through a Cooler Electrostatic Precipitator (ESP). The ESP separates
dust and air and the dust so separated is collected in the hoppers, while the clean air is discharged

through the ESP Chimney. The capacity of ESP is 589500 m3/hr.

n GPS Map Camera

% Barmana, Himachal Pradesh, India : =18
Cr?jmq, Barmana, Khatehr, Himachal Pradesh - I 3 [l 025 Mop Comiora |
- Barmana, Himachal Bradesh, Indin I

Cr7j+cq, Barmana, Khatohr, Himachal Pradesh
1740328, India

i Lat 31.414136° Long 768.B343868"
18!01’!25 Dal 44 PM GMT +05:30

ClmkerCooler ESP havmgcapaclty 445000 m3/hr

D Air Pollution Control Measures at Unit-I Clinker Transport:- From the cooler, the clinker is
discharged into a deep bucket conveyor, where dust is again generated. To control this, two (2) dust bag
filters with capacity 8000 m*/hr and 10000 m*/hr are provided. The clinker is stored in two (2) clinker
storage silos, each having a capacity of 10000 metric tons. Dust generated during silo filling is

controlled by a bag filter house having a capacity 36000 m*hr. and 220 bags.

"

=
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EloraHapcamera

| Pradesh, indin

np 76.834208°
M OMT «05%30

Air Pollution Control Measures at Unit-I Clinker Extraction:- After clinker storage, the next step is
cement manufacturing. While extracting clinker from the silos for grinding, dust is generated and is
controlled using a bag filter with a capacity of 30000 m?/hr. The extracted clinker is transported by DPC
and is fed into the clinker hoppers. In addition, there are two other hoppers of fly ash and gypsum. The

bag filters with capacities of 24000 m*hr and 36000 m* hr are installed for air pollution control.

-
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i nGPS-HJpCam‘-u: ; h
Barmana, Himachal Pradesh, India il
Cr7jteq, Barmana, Khatehr, Himachal Pradesh
i3 174036, India
S0+ Lot 31412767 Long 76834110

e
{ Goagle 18/01/25 04:39 PM GMT +06:30
|

m) Air Pollution Control Measures at Unit-I Clinker Pre grinding:- The clinker is pre-ground in

the pre-grinders, during which dust is generated. To control emissions, three (3) bag filters with a
capacity of 26000 m*hr (2 units) & 40000 m3/hr (1 unit) are installed. Additionally, one bag filter is
provided for fly ash storage and transportation, with a capacity 30000 m*hr.

Anh Bin
Areation Bag Filt
Capacity - 30000
m3hr
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L & N R U it - | Cement Mill - S

: n) Air Pollution Control Measures at Unit-I Cement Mills:- The pre-ground clinker is
| transported to Cement Mills hoppers and grinding is done in the Cement Mills. There are three 3)
cement Mills in Unit-I. During the entire cement grinding process, dust is generated, for which various
bag filters are installed. The dust control equipment includes:- One ( 1) bag filter with a capacity of

24000 m*hr, one (1) bag filter with a capacity of 36000 m*/hr, two (2) bag filters with a capacity of

45760 m/hr each, one (1) bag house with a capacity of 39000 m*hr, two (2) bag filters with a capacity
of 1000 m*/hr each, one (1) bag filter with a capacity of 25000 m%¥hr, one (1) bag filter with a capacity
of 45000 m>hr, one (1) bag filter with a capacity of 60000 m*hr, one (1) bag filter with a capacity of
2200 m*/hr, and one (1) bag filter with a capacity of 40000 m3/hr.




0) Air Pollution Control Measures at Unit-I Cement Storage Silo:- The cement thus ground is
stored in cement silos. There are three bag filters having capacity of 7600 m*hr, 10000 m*hr and

22050 m* hr respectively, are provided to control dust emissions from the cement silos.
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L,

| ~ Unit-I CementSilo-
' ~ {BagFilter
Capaclty - 7600 m3/hr

bl

p) Air Pollution Control Measures at Unit-I Packing House:- The cement is extracted from the
silos and is packed pneumatically in the bags. During the packing process, dust is generated and is
controlled through the bag filters. There are eight (8) bag filters in the packing house with capacity of
18000 m*hr (3 units), 10000 m*hr (1 unit), 12000 m*hr (2 unit), 20000 m3/hr (1 unit) and 33000 m* hr
(1 unit).

o

e

e



[ 6Ps Map Camera

Barmana, Himachal Pradesh, India
1 Cr7j+cg, Barmana, Khatehr, Himachal Pradesh

@BFS Map Camera
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Cr7}+cq, Barmana, Khatehr, Himachal Pradesh s T - I3 0P Map Camara
174036, India : " Knatehr, Himachal Pradesh, india
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Bag Filter at Truck Loading Machines

4. Air Pollution Control Measures in ACC Ltd. Gagal Cement Works Barmana Unit-II : The lime
extraction, crushing and transportation of material up to raw mill are common for unit-I and II. The
cement manufacturing process at Unit-II is identical to Unit-I, and similar air pollution control devices
are provided at various production stages including, bag filter houses, glass bag filter houses and ESPs.

The details of air pollution control devices are provided in the table below along photographs of air

pollution control devices installed.
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Air Pollution Control Measures in ACC Ltd. Gagal Cement Works Barmana Unit-I

Gagal Cement Works, ACC Limited
Bag Filters Mines
Sr. no. | Details of Pollution Control Section
Capacity No. of bags &
Equipment wise total
(m3/hr) Cages
(Bag Filter, Bag Houses & ESP) no.
Crusher
1 Quarry Hammer Crusher 35000 270
2
2 Quarry L&T Crusher 60000 420
Bag Filters Unit-1
Raw Mills - Line - I
I Venting of Raw Mill - 1 44822 528
2 Venting of Raw Mill - 2 44822 528 5
3 T Crusher Raw Mill - 1 33425 256

v
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4 } T Crusher Raw Mill - 2 ‘ 33425 256
5 J Blending silo 38200 345
Kiln - Line - 1
1 RABH 700000 2352
2 Pre Heater Top 9000 90
3 Kiln feed SFM 17000 170
4 Coal Metering System (K-1) 7500 65
5 Pet Coke Trf Aux Bag filter 7500 60
6 Coal Mill- 1 BFK - 1 72000 390
7 Coal Mill New BH Thermax 25000 198
8 Coal Mill - 1 Fine Coal Hopper 16000 126 13
9 Clinker Cooler ESP 589000 3 Fields
0 New Kiln Pet Coke feed Bag o 0
Filter Thermax
. Cooler Discharge DPC Tif. Pt. 0000 -
(Kiln platform)
12 | DPC 1A to DPC 1B DC 8000 60
13 Clinker Silo Top DC 36000 225
FAD
1 FAD Main Bag House 165883
2 | FAD Bin Venting 9700 3
3 TransferTower FA 8625
Roller Press
1 | 19000 150 2

! Roller Press Main venting

P
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Roller Press sizer venting (New

|
i bilter) i 20000 135
Cement Mills - 1,2&5
1 Clinker Silo extraction DC 30000 165
2 Cement Mill DBC Discharge 24000 126
3 Cement Mill - 1&2 Weigh feeder 'l 36000 182
4 Air Sep Cement Mill - 1 | 45760 308
5 Air Sep Cement Mill - 2 |l 45760 308
6 Air Sep Cement Mill -5 39000 270
7 Cement Mill - 1 Aux 10000 80
8 Cement Mill - 2 Aux 10000 80
9 Cement Mill - 5 Aux 25000 221 17
10 | Cement Mill - 1 Bag house 45000 300
11 Cement Mill - 2 Bag house 60000 570
12 Cement Mill - 5 Bag house 40000 315
13| Cement Silo | 7600 80
14 Cement Silo 2 10000 90
15 Cement Mil#5 EL Venting 2200 28
16 Cement silo 4 22050 182
17 Fly ash bin areation 30000 240
Pregrinder Cement Mill - 5

1 Pregrinder Venting 26000 195
2 Pregrinder Aux Clkr bin 26000 195 3
3 Pregrinder V Separator 40000 240

W/
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|ot
Packing House Line - T
I | Pkr. No. - 1 Main Bag filter 18000 128
2 Pkr. No. - 2 Main Bag filter 18000 128
3 Pkr No. - 1&2 aux. Bag filter 12000 120
4 Pkr. No. - 3 Main Bag filter 18000 128
8
5 Pkr. No. - 7 Main Bag filter 33000 240
6 Pkr. No. - 7 Aux. Bag filter 10000 90
7 TLM Venting Bag filter Pkr 1&2 12000 120
8 Transfer Point TLM 3&7 20,000 165
Clinker Loading station
Clinker Loading Station/DPC
1 21000 180
Discharge
2
Clinker Transfer Point
2 15000 120
Cmill/DPC feed

Air Pollution Control Measures in ACC Ltd. Gagal Cement Works Barmana Unit-II

Gagal Cement Works, ACC Limited

Bag Filters Unit-II

Sr. | Details of Pollution Control
. Capacity No. of bags & | Section wise
no. | Equipment
(m3/hr) Cages total no.
(Bag Filter, Bag Houses & ESP)
Crusher/Raw Mill
1 Limestone Crusher 61000 360 4

~
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| 0F

2 New Sec. Crusher Bag filter 86280 540

New Sec. Crusher Auxiliary Bag
3 5400 36

filter

New Sec. Crusher Auxiliary Bag
4 7740 49

filter
5 Raw material Hopper 8,100 80
6 C/F silo 30000 240

4
7 Aecropole New 16000 120
8 VRM-Ball Mill 51000 345
Kiln-IT
1 VRM/Kiln Bag House 600000 4140
2 VRM/Kiln New Bag House 310,000 1320
3 Pre Heater Top 10000 70
4 Surge Bin New 20000 150
5 P C Coal 2000 20
6 Kiln Coal 2000 20
25

7 FAD bag House 200000 1728
8 Coal Mill - 1 Bag House 75000 600
9 Coal Mill - 2 Bag House 75000 600
10 | Clinker Cooler ESP 720000 4 Fields
11 Main Bag House of Petcoke Mill 181000 1376
12 | Auxiliary Bag filter for Raw Coal 6000 48

o
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Feeding Belts - 1 ventings

\01

3 Auxiliary Bag filter for Raw Coal 10500 83
Feeding Belts - 2 ventings
” New Kiln feed Bag Filter (Petcoke | 24000 190
Mill)
o Auxiliary bag filter for venﬁng of 4500 36
Raw Coal Feeding Pump
r Auxiliary Bag filter for venting of 1000 9
Fine coal Bin -1
™ Auxiliary Bag filter for venting of 1000 9
Fine coal Bin - 2
R Auxiliary Bag filter for venting of 6000 48
Fine coal Transfering Pump - 1
- Auxiliary Bag filter for venting of 6000 48
Fine coal Transfering Pump - 2
5 Aucxiliary Bag filter for venting of 8500 68
Fine coal Transfering Belt -1 & WF
o Auxiliary Bag filter for venting of 11750 93
Fine coal Transfering Belt -2 & 3
22 | DBC Bag Filter 18500 168
23 Clinker Stock Pile 56000 300
24 | NTT 15000 80
25 New Clinker Silo Top 60000 410
Cement Mills - 3&4
1 Clinker Belt - 3&4 20000 126
16
2 Tunnel Belt 20,000 165

N
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; New Clinker Silo Extraction Tunnel | 34500 270
Belt - 3
4 Cement Mill - 3 Bag House 80000 630
5 Cement Mill - 4 Bag House 80000 630
6 Cement Mill - 3 Air Sep 60000 405
7 Cement Mill - 4 Air Sep 60000 405
8 Venting of CM 3&4 Clinker hopper | 12000 108
9 Fly ash silo venting 12000 150
10 Cement Silo - 5 27000 270
11 Cement Silo - 7 10000 100
Pre-grinder Cement Mill - 3
1 Pre-grinder Venting 26000 240
2 Pre-grinder Auxilliary 40000 345
3 Fly ash Bin 20000 210
Pre-grinder Cement Mill - 4
1 Pre-grinder Venting 26000 165
2 Pre-grinder Auxilliary 40000 240
Packing House Line - II

| Pkr. No. - 4 Main Bag filter 25000 130
2 Pkr. No. - 5 Main Bag filter 25000 130
3 Pkr No. - 6 main Bag filter 38000 285
4 Pkr No. - 6 aux Bag filter 5000 48

5 Pkr. No. - 4&5 Aux.Bag filter 30,000 240
6 TLM Venting Bag filter 4,5 & 6 26000 190

r/(/
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“ ey F ! i i
Unit - Il Kiln Feed
Bag Filter

Capacity - 20000

=y

BUnit- 1l Pregrinder

Dust Suppression System at mines and plant- Dust is also generated due to vehicular movement
within the plant and in the mining area. There are water sprinkler systems installed along the approach
road from the mine to the crusher, as well as along the roads used for transportation of raw material and

cement dispatch. The photographs of the water sprinklers system are shown below.
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Water Sprinkler at Plant and Mines |

Water Sprinkler at Raw
Material Entry Gate
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Adani Foundation, Gagal Cement Works, is committed to providing comprehensive support to
the community. Our Corporate Social Responsibility (CSR) initiatives, undertaken in previous
years, have been categorically divided into distinct themes, ensuring a structured and impactful
approach to community development.

Education

Community Health

Sustainable Livelihood Development
Community Development

Climate action

The major achievements of Adani Foundation Gagal in year 2023-24

Total 2814 beneficiaries covered under the regular OPD through ACC health center and
Special health camps.

25 Nutritional Kits distributed in District Bilaspur to the TB Patients.

Total 8 No. of water storage tank constructed under Watershed project, 492 CuM
water storage capacity created, which benefitted 58 farmers and irrigated about 5.63
Ha agriculture land

Total 1033 CuM water conserve by de silting of ponds, making of new pond and check
dam.

645-meter-long irrigation channel was constructed in village Ropa and Kanoun to
increase the irrigation efficiency in agriculture. This irrigation channel will cover around
3.75 Ha lands of 31 farmers.

Total 7325 (horticulture) plants planted in watershed area. Total 16.16 Acre area under
green cover.

To protect the agriculture land from wild animal around 2500-meter fencing has been
done in adjoining villages of mines. This intervention has covered around 69 Ha
agriculture land of 853 HHs.

35 CuM crate wall is constructed to protect the soil erosion in Dhoun Kothi villages.
Total 114 people linked with Government Social security schemes.

Dhoun Kothi —Panjgain watershed Project has benefited 412 people through various
livelihood and agricultural initiatives.

550 youths benefited under sport promotion initiatives

To strengthen the audio-visual mode of learning one latest Smart LED TV installed at
the model Anganwadi centre in District Bilaspur.

100HH and commuters benefited by channelization of wastewater emanating from
households in Panjgain Panchayat by laying underground pipes.

225 M concreted footpath constructed in Barmana and Dhoun Kothi panchayats which
benefited around 3000 population in terms of better rural connectivity.

To facilitate the villagers 2 Community halls constructed in Panjgain and Dhoun Kothi
Panchayats.

1 Over head Water Storage tank constructed in Barmana Panchayat of capacity 6oKL
,which benefited 1200 people.

IM/
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Regular maintenance of drinking water supply in Barmana Panchayat which is reaching

out to 6000 population.
To ensure safety of children residing near nallah 150 mt. long hand railing installed.

. The major achievements of Adani Foundation Gagal in year 2024-25

Total 3699 beneficiaries covered under the regular OPD through ACC health center
Barmana and General Health camps which conducted in three Panchayats.

Portable Handheld X- Ray Machine donated to the District TB Hospital Bilaspur, this
machine is game changer for the mass screening in District.

1 Soil Testing Machine Donated to Village Watershed Committee Dhoun Kothi Panjgain
Watershed Project.

Total 2 No. of Rainwater Harvesting tank constructed under Watershed project, 8o
CuM water storage capacity created, which benefitted 6 farmers and irrigated about
0.5 Ha agriculture land

1425-meter-long irrigation channel was constructed in village Ropa and Kanoun to
increase the irrigation efficiency in agriculture. This irrigation channel will cover around
7-50 Ha lands of 48 farmers.

To protect the agriculture land from wild animal around 1100-meter fencing has been
done in adjoining villages of mines. This intervention has covered around 69 Ha
agriculture land of200 HHs.

319 RM crate wall is constructed to protect the soil erosion in Dhoun Kothi, Panjgain
and Barmana Panchayat.

1 small culvert constructed in Dhoun Kothi Panchayat which benefited 75 HH.

296 M Cement Concrete Road Constructed in Village Kuddi of Barmana Panchayat
which benefited 45 Peoples.

Concreting of Community ground in Barmana and Dhoun Kothi Panchayat which
benefited 1200 people. Total 830 Sqm area covered.

In Barmana Panchayat 32 No. Street Lights Installed Along the Road.

1 High Mast light of 16 M height Installed in Barmana Panchayat Which Benefited 3200
People.

410 M footpath constructed in Panjgain Panchayat which directly benefited 860
people.

One Bus Stop Constructed in Barmana Panchayat at Zero Chowk.

01 Mortuary Van Donated to Divya Manav Jyoti Sewa trust Dehar to transportation of
dead body up to the crematorium.

Develop Community Forest (Adani Van-Vriksh se vikas) in Panjgain Panchayat, Total
850 (Forestry) plants planted. Total 1.2 Acre area under green cover.

Youth Employability training Program which run by the Adani Skill development center
(ASDC) where youths trained in 5 trades Retail sale associate, Food & Beverages(F&B),
Electrician Assistant, Artificial Intelligent, and Drone Piloting (RPC). Till Now total 200
youths trained in which 164 get placements as concerning fields.
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Foundation
DISTRICT - BILASPUR
BLOCK -SADAR
TOTAL GRAM PANCHAYAT -3
TOTAL VILLAGES - 13
TOTAL WARDS =23
TOTAL HOUSEHOLDS - 2161
TOTAL POPULATION - 8746
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e

SR Strategy

**Need Assessment survey
** Regular Meeting with Stakeholders

“*Prioritization of works by concerned Gram
Panchayat

“*Active participation by elected Panchayat
members while execution for ownership .

“*Impact Assessment by third party .

adani

Foundation
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N Key accompllshments

I e e e r———

Education

Sustainable Livelihoods

Community Infrastructure

Climate Action

_'2-* Conduct Regular OPD through

ACC Occupational Health Center
Barmana , Benefited 5184 People
from surrounding Panchayats

% Conduct 5 General Health Camp in

Three Panchayat.

**Donating Portable Handheld X-Ray
Machine to District TB Hospital for
erecting TB Case in District Bilaspur

% Organized Blood Donation Camp.
Total 200 units of blood collected

adani

Foundation
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Ed

I}ey accomplishments

Community Health % Provided Healthcare Material and
Furniture to the Mookambika
Mentally redrained Children welfare
Trust Barmana

“*Provided Table and chair to 18
Sustainable Livelihoods Anganwadi Center of four
Panchayats

Community Infrastructure X
“*Provided 120 classroom Desks to 2

Govt. Senior secondary School

Climate Action

adani

Foundation
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Y Key accomplishments

Community Health

Education

Community Infrastructure

Climate Action

< “Dhounkothi-Panjgain Watershed
Project” under the  Sustainable
Livelihoods vertical, is a collaborative
initiative between Adani Foundation,
NABARD, and MVS. This project aims
to enhance the livelihoods of rural
communities by promoting sustainable
agriculture  practices,  Soil  water
conservation, and effective natural
resource management.

“*Meri Sangani Meri Margdarsika
Project aims to link local community in
various Govt Schemes. Under this
Project 800 People get benefited.

adani

Foundation
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Kei/\accomplishments

Community Health

Education

Community Infrastructure

Climate Action

“*Provided Irrigation facility to 10.80
Hectare land by constructing 2060 m
irrigation channel.

“*Provided Income generation
Activities training to 60 Women SHSs

**Construction of 569 CuM Crate wire
mess wall to protect agricultural land.

“Deployed 6000 m Barbed wire
Fencing which protected 79 hac
agricultural land.

adani

Foundation
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X Key accomplishments

Community Health

Education

Community Infrastructure

Climate Action

<*Established two “Sangani Mart” for
the Marketing of the SHGs Products.

<Organized exposer visits for the
Farmar's and Women Self Help Groups
at FPOs, Production units.

¢ Organic  Farming Training of
Farmar's

|
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Key accomplishments

Community Health

Education

Community Infrastructure

Climate Action

*“Saksham” This flagship initiative
of Adani Skill Development Centre is
built around the vision of creating a
‘Saksham’ India, where the youth can
achieve their goals by transforming
into skilled professionals.

¢ Course Run Under ASDC
Retail sales Associate (RSA)
Food & Beverages (F&B
Assistant Electrician
Artificial Intelligence (AD

Remote Pilot Certificate (Drone
Pilot) )

Sl B

adani

Foundation e
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Community Health

Education

Community Infrastructure

Climate Action

605

% Total 316 Youths from
surrounding community and all
over Himachal Pradesh Enrolled

<*Total 311 youth trained under 5
skill development courses.

<+ Total 189 trainees got placement.

“*Average salary per trainees Rs.
12500

il ’ﬂ'\
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Key accomplishments

Community Health

Education

Sustainable Livelihoods

Climate Action

< Community infrastructure
is focused on overall
development of communities
through engagement and
infrastructure development.

“*Construction of 544 m
Cement Concrete Road in GP
Barmana.

“*Construction of 1160 m
Concreted footpath in Three

LPanchayats

adani

Foundation
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Community Health

Education

Sustainable Livelihoods

Climate Action

607

< Construction of Bus stop at
GP Barmana

“* Concreted of community
Ground in  Barmana and
Dhounkothi Panchayat

*¢Construction of two Common
Service Centre in Barmana and
Panjgain Panchayat.

“*Organized  Block  Level
Volleyball tournament where
550 youth participated.
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5
Key accomplishments

** Provided Mortuary Van to 10
Community Health surrounding Panchayat

“*Installation of 32 LED streetlight

Education in Barmana National Highway

“*Installation of One High Mast
Light at Barmana Playground.

Sustainable Livelihoods

“* Development of Laghat Mahila
Mandal Bhawan by laying tile and
construction of Kitchen shed .

Climate Action

*
adani
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Y Key accomplishments

%

Community Health

Education

Sustainable Livelihoods

Community Infrastructure

* Plantation of 850 plant under
“Vriksh Se Vikash Project” at Panjgain.

“*Under Watershed Project Total
22761 Plantation has been done.

¢ Total 2464 CuM Water conservation
capacity

<* Under Watershed Project Staggered
Contour trenches have been made in
Dhounkothi panchayat forest area to
water conservation.

adani
Foundatian

———

V=

e



610

Winw.punjankesas, ln .

e Bt 12N a7 ToTa & e el Jre
azpﬁﬁmuaggﬁmpnﬁmpﬁﬂﬁuaﬁ

3 e 07 e
% e e e oo i

3§ ven g fazg =
B B oo A U o
T =R 2w
ST e G K ey
Sz R s TR R
T #ﬁmﬁdiwm
T GEA A sl Tt
JEEAN oS HTAT]
KRR CR- K

Py 1=y
U Tt a el
55 41 4l 3 i
sy T I demlgR e
w1 e
Lol

e ; T T W AR e B F v ) R ST e v W
HZ RO [

Mk“'nlﬂlm}. HEwe b peel E AT ok s wetai

AT (4 e 4 Pige R T, R e ol smEtim
s TR A 8 1 e Skt st
L LRt Gt o s SN hoEm,

74 3hi1 Fen K AmuR ‘|!n‘v~—rw=n=¢g wmaimiaiah

fog faid A priiom 97 md
1 ¥ ¥ AeTET T
STEHYA R A |

1A ¥ ¥ TR wGE
RS AmeEtan
O T BT T,
qnm-s'ﬁ\«iﬁ:ﬂ g

TR T v
T4 ot e 2wl
b R E R A
e FEw o S
i 1 e = e
syt ta s
s B agn 'Rﬁ )
S TR A Ty
l]1 w-{rr-t"u-.tr'
T e T Al e
vt Al gim in! L
,—1|,;—-|9m el

v i | wma )
Hog b xR Gul)
Hipaadas
Nt Kz wTelg g
ST = Y
il bl tinidiind
0wt i i e
Trec A = k e
v smaTsm
T T TW TS TN
wie el et
Lk ifand bl
e pd =t
T e bk oo 'm'
et R et 3
Ll it i
wfnt)

Wﬁruﬂmmrﬂ Eult
WO TR W

A .r'—m)r‘{‘r'l':a'il

YRR TSI o 1 TRl F gmE

Fulam'gt | 3RO WM T HiiZ T g SATeT W
WWIWWWuﬁmmmmmw
Wwwhmumnwmmw

muﬂmmmmaﬂﬁzaaﬁmmmam
#nﬁmﬁmﬁammﬂmm &t

7% e

ER ]
EEid: il

&0 | T W & wrrf'mm-n'rfwl"qu.ﬁm
Wﬂﬁm‘&mwﬁm A v i e ¥ fou
T 30 S AW AR S Al 5 A A,
hwamwhammﬁ:mnﬁ'mﬂm AR T
WWTMWWWhﬁﬁ?hmm,W
#?mmwfﬂmmqmvﬁ EEt e
AT G T, 1 T ww e, e g s
WREM, TF AN Gl 240, STue S T e, Sl

T A A A, ORRE T € o wa i
Wﬂ"ﬂﬁﬂm’ﬂ?ﬁﬂ’fﬂai*ﬁr‘ﬁmml

"13?

ﬁ"ﬁﬁ”a“aﬁ@%mmagaﬁwéﬁam

T SRR R W w R
T R G O 6T S
wE Ry W R 3 3%l
ol 6 98 SERT e
We ' W M 11 T 12
TG G, 19 i §
zmﬁﬁm%ﬁm

R

4‘--.___
mammmmmmmum

9 TATRTA 3 v

FfHA gaTsi

3 TEH FH HEgy

G g 3 0 5w w8 T W A s

¥i-fredl firsmoom & gafen )

fom e s & 1 P 3 il i e

T TN e

ferest & Werdm

T 3V = PR A S 2 B9 7 el
faam

o i v S

TR ST W i

mmm&mﬂm:ﬂhmwmﬁ
WEEEA T T w S o T e i
T ST R O =

[ v wE o gapin AR

ﬂfmﬁﬂamﬁ’f?ﬁm

T mm T
TEE OE ﬁ‘xnzrﬂ bt 20
-mwm:m—we

12 f@t 9 2 B Yo

0 wae U
goam HEhm T &

framt ¥ T S5 B8

g Fm 48 B S 8

T3 TR R A
M TR W
it T
AT Hean g 3zl
BESTH &5 M H 8l
T HEEA

e‘mmm &1 wfam
1 =0 w e aa
msﬁt\{(ﬁt‘mmmg}m
W R W oew e A
2fand &

BT =W W e A ow
21 ¥, S EY 10 T
3 FE = T s00 T

adani

Foundation

o
P




*Media coverage

611

mmm%ﬁzﬁﬁmmmsa

mzﬂamﬁhaqza@aﬂhaﬁzmmqmméw

m§—$m34m;mm$m|

el it e

YT ¥ & T
T e 3 47
L 14 f'"rlqr =
T & A W A TR 3G
L S
T T 0 9 T

T T o T I T F A
% 90 T G F 30w 3
mmmwmg.-m&m
W&WW?TRW?W’H'\'
TR T 34 TG % e 3%
TEAREF BINRE T

ee o0

?"Iﬁ’ﬁ‘l‘l’é‘mﬁq"’"” 2
'n—atawrsfwrrrrwqr
FALT T WL TS H 5

ym’mvaﬁﬁm% o
’nm nwzfaq.maﬁ?ﬁnmm
ﬂ%ﬁfmﬁ 3 700 A 3 T
mawq?wﬂﬁfﬂm@r
wmﬂwwzﬁ?m
mrvﬁmﬂwmmmm

: Hﬁwwaﬁnmasmwmmmmm

Wﬂm Iﬂ'ﬂ wild
a1 72 1 3 AT e
A FH SEE W mzﬁ
W?I['F‘afc'ﬂ:ﬁﬂ Lrwmi

sz Hibe &R ew

mﬁmw'i

T gfed o Fems
ot T2 S
ﬁmﬁ#mﬁaﬁmm

A‘ZH ﬂWﬂ'T—'HBTT"l—
ol qP’TI £ EA2E ke
THE T, ?ﬂr—rﬁ A
w'ﬁ" W a7 3{7.]
qalq IWT'NVFH

T YA AR e q-1m|€fq
SRR T A HA &

FEFR FA 70 T ;
\'ﬂm 7‘[ A4l BT 50 9 E@h Wi il

AT - s 3
TR i WU*—U 1 T EP%{QP'TH@&I W §
\mqmwﬂ'vﬂwﬂ W‘I B0 T AR §7 =
%WﬁT@TWI'er@ wmwm; ;T

adani

Fﬂldﬂ)n

&%)



Prdg

ram Snapshots (SLD
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Blood Donation camp
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Program Snapshots (Community Infrastructure):

Community Ground Plantation Irrigation Channels

Acc adani

Foundation

Common service center
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Thank You!
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Vriksh se Vikas —Adani Van ,Plantation of 1000 forestry plants

V|ronment Protectlon

under watershed Project

Staggered Contour Trenched

Water conservatlon Farm Pond
at Dhoun Kothi near mines

glal



623

Soil water conservation

gh|



624

Health Camps Surrounding Panchayats

An Initiavya - adani
ACC ga 7 M"’“ Folidim ; |.4"6' i
G
p AL Cemem Wuh | %e neral Health Camp
. t W oowese Place - ‘;’

An b iative 1 Adani Foundation

AL Gagal Cement Works

4G £
ACC o o . o | S Bl
s A= Sl .. ‘.’.’

General Health Camp

1 Antitiabyve ¢l Ade B ndaton
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Award and Recognition

i ufdars xscenon oo, fgarrac ader

Adani Foundation Gagal has received appreciation from Himachal Pradesh
Chief Minister, Sukhvinder Singh Sukhu, for their contribution to the Pradhan
Mantri TB Mukt Bharat Abhiyan. foundation donated a portable X-ray machine
to the Bilaspur District TB Hospital, supporting the govt. effort to eliminated TB

+h)
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0O/o0 Medical Officer, ESI CHC Panjgain

DistL Bilaspur, H.P. Pspateh o, 3 30

"";%K\“Cs@'a{

To

Dr Rohit Kumar

Medical Officer

ACC Cements, Occupational Health Center
Barmana, Distt. Bilaspur, H.P.

Subject : Health data of villagés of Barmana, Dhool Koti, Panchgai, and Beri

Upon verification of the records of Outpatient Department {OPD) and indoor patients of CHC
Panchgai and its associated sub-centers, the following observations have been made:

1. Thereis noincrease in the prevalence of respiratory diseases, including Asthma, '
Bronehitis, Chronic Obstructive Pulmonary Disease (COPD), and Tuberculosis
{TB},Cancers in the villages of Barmana, Dhool Koti, Panjgain, and Beri, as compared
to the rest of the villages under CHC Panjgain, over the last ten years.

2. Similarly, no rise in the incidence of skin diseases or cases of stones (renal and gall
bladder) has been observed in these villages during the same period.

3. Itis further abserved that no case of silicosis has been reported in the villages of
Barmana, Dhool Koti, Panjgain, and Beri in the last ten years.

This information is as per records maintained at CHC Panjgain and its asscciated sub-centers.

T _
o CHEPendaalin,
Disw. Btaspur {(HP) ;
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OFFICE OF THE DEPUTY COMMISSIONER, DISTRICT BILASPUR, |

HIMACHAL PRADESH

Phone No.01Y78-224155 E-Mail:- de-bil-hpi@ nic.ir
No.-BLS/C&EA-Misc/07- /72O Dated:-7Y /o | /2025
To

The Chief Plant Manager,

ACC Limited, Gagal Cement Works,

VPO Barmana, Tehsil Sadar,

District Bilaspur. Himachal Pradesh.
Subject: Impact of ACC Gagal Cement works on surroundings areas,
Sir.

Kindly refer to your office letter No. GL/ADM/Gen./003 dated
03.01.2025 on the subject cited above.

In this context, it is submitted that as per information received from
Sub Divisional Officer (C), Sadar District Bilaspur H.P. no complaints or information
have been received regarding any adverse impact on agriculture or natural water due to the

plant operation at Barmana, Hence, the information may be treated as nil.

Yours faithfully, !

Deputy Commissioner,
District Bilaspur, H.P.



From:

To

Subject:-

Sir,

628 50

No. BLS-SDM-Sadar-MA-l(2)/2024_ T Ly

Bilaspur-1 74001, Dated: 09-01-2025

Sub Divisional Officer (C)
Sadar, District Bilaspur H.P.

The Deputy Commissioner,
District Bilaspur H.P.

Impact of ACC Gagal Cement works on surrounding

areas.

Kindly refer to your office letter No. BLS-C&EA-

Misc/07-597 dated 04-01-2025 alongwith copy of letter of ACC adani
cemerit on the subject cited above. In this connection, it is submitted that as
desired no such complaints / information regarding any adverse impact on
agriculture and natural water sources due to plant operation at Barmana in
nearby area is received / available in this office. Hence information may

please be treated as nil.

Yours faithfully.

Sub Div@c(§l(0fﬁcer (")
Sadar, District Bilaspur L1.P.
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‘Latituder31.414135

Longitude: 76.832208

Elevation: 572.84+10
Accuracy:2.3m
iTime: 09-04-2025 15:

‘Note: ACC Limited

v—‘:_"._'d»-_. s

m

e U
.

e e a0 L i
| ] f -




VS

Latitude: 31.412967
Longitude: 76.832405
Elevation: 610.04+36 m
Accuracy: 1.9 m

Time: 09-04-2025 15:49
Note: ACC Limited
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Elevatlon. 572.84+10 m
f Accuracy: 2.1 m
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iNote: ACC Limited
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Latitude: 31,41 2973~

-Longitude: 76.832388
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